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precarious condition of de facto captivity
during therepremiveRule of Emergency
and which aimed at conspiratorially
crippling the democratic freedom of
the Indian” people and subverting the
tasic principle of Rule of Law in an
unholy effort to perpetuate a quasi-
sutheritasian administration in the
coumtry in abject violation of the
fundamontsl objective of the Indian
Constitution, and recommends further
to withdraw immediately the Main-
tenance of Intarnal  Security Aot
(MISA) which was atrociously used
during 'the above days of darkest period
of our democracy as the main arm of
supprassion and oppression of the people
in an ugly desire to protect the personal
dictatorship of the former prime Minis-
tor in uster defiance of the sovereign will
of the people.”

Today I have moved my resolution.

SHRT KANWAR LAL GUPTA (Dethi
Sadar): My right of reply is protected?

MR DPUTY-SPEAKER: Yes. Mr.
Patel has also to complete his speech.
Now we take up adjournment motion,
Shri Vayalar Ravi.

16.04 hrs.
MOTION FOR ADJOURNMENT —contd,

ALLEUED PATLURE OF GOVERNMENT TO GIVE
PROTECTION TO HARIJAN AND OTHER
VOTERS DURING THE RECENT BYE-ELE-
cmons IN U. P, AND BIHAR AND LARGE
SCALE RIGGING OF ELECTIONS,

SHRIVAYALAR RAVI (Chirayinkil) :
T beg to move my adjournment motion.

“That the Hounse do now adjourn”

It is do discuss a very important matter
which will have a lot of repurcussions.
Attempts have laready begun to under-
mine the very spirit of democracy in this
country, The right of franchise is a funda-
mental right of the citizens of the country;
it is the expressed will of the people.
Though that expression everyone of us
comes to this House. So every citizen
has equal right in this matter and any
attempt to prevent people from exercising
their vote and takl’n{g law into their own
hands by a group of pcople who got pro-
tection’ from the authorities should be
condemned. It will be disastrous and it
will be a sad day for Indian democracy.
Thisis what happened recently two days
age. This has happened in the constituen-
cies where the nation ‘was looking eargely
what was happening, the two constituen-
cies from where the two Chief Ministers

were contesting. What happened really
there ?

Last week I bad the privilege, with the
permimion of the speaker, to draw the
attention of the Government to the fear
of the Congress and other oppositsion par-
ties that the—official machinery may be
misused and they had alrexdy started mis-
using it by tranaferring officess, putting thoir
own officcrs, declaring a new project .of
development work, this and that, in many
ways. Moreover, on a large scale people
were brought in dt:xc name of election cam-

ign to intimidate the o ition
?v:rgkncrl. Under rule g77, 15:’2-'& the a%ty
tion of thc Government and asked them to
take necessary steps in this mstter, To
my swprise and rogret, the governmen*
has completely failed to give - protection
to the pmple, especially Hanijans, Adivasis,
and weakersections who wanted to
their franchise as they wished. The more
distressing fact is that dcliberately a group
of people asembled and captured the
booths. I can show it through the figures
relating to Phulparas in Bibar and
Nidhauli Kalan in U.P. where the two
Chicf Ministers contested. It is tr ¢ that
the fate of the Janata Party Government
was hanging in balance depending 1:£on
thI results of these two elections. So, they
had to win them in any case at any cost.
They did not care about democracy and
other things and they had shown how they
could win.

In this connection, 1 draw the attention
of the Housc to the Phulparas Constituen-
cy. It has a voting strength of 1,10,000
94,000 votes havebeen polledin this bye-
clection which is a record in the election
history of India. The Chief Minister was
elected by a majority of 62,000 votes. He
polled about 74,000 votes against the Con-

ess candidate who got 12,000 votcs.

n the June, 1977 elections Mr. Yadav,

the MLA who got elected got 62% of

the votes. He got 54,000 votes. In this
connection, it is worthwhile to take a note
of the turn-out in the Lok Sabha election

as well as Assembly elections held just

three months back. In Bihar, for the Lok

Sabha election, the total turn out was
60-92% and for the Assembly election,

the turn-out was 50.27%. So, there was a
decline of 10% in the turn-out. The
Janata Party, with all their might, pro-
paganda about nasbenghi and all that, in

the Lok Sabha election, could poll only
65%, of the votes. That was he maximum.

In the Assembly election, the polling went
down and Janata Party got only 42%.
So. if you go through the statistics and the
wholc topography of the area, the position
in very clear. Now so far as the latest bye-
clection in Bihar is concerned, there is a re-
port in the Searchlight—itis not a Congress
paper—saying, the official report is mo
derate polling, 60 to 65%. It has appeare
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in the papers. Not only that. The news-
paper report has said : “Polling almost
over before noon. ** Before 1 O'clock or
12 Noon, ev ing was over. Nobody
could vote, because everything was already
over. The paper also says that repolling
was ordered at one booth at Phulparas.

There was an attempt to capture a
booth. Its number is 61. There, a
cmman who resisted it reccived
injuries. They had to make a complaint
to the authoritjes.

Re-polling was ordered in one booth.
Congressmen who were with the polling
agents, were thrown out. Thousands of
people were brought into the constitu-
ency, with all kinds of arms in their
hands; and they had the sapport of the
police machinery. Nobody was allowed
to sit in the booth as the polling agents.

The leaders of the Janata Party
and their MLAs were there. It was
guolcd in all important newspapers. The

tate Government was on duty there, to
sec that its Chief Minister won. Al the
Ministers were on duty there. You can
imagine how much of the terror they
could inject into the officials. It was a
blatant use of the entire Government
machinery ; and it was used to such an
extent as to capture a booth; and it went to
the extent of having to order re-polling
in the booth No. 61. The Opposition
was helpless, because when police and
the goondas were on one side, it was
difficult to prevent things.

About polling in Nidhauli Kalan also,
the leader of the Congress Party himself
has drawn the attention of the Govern-
ment to thefact that rigging has been
done. I can show how they prevented
people. An incharge of Kotwali has been
fired upon by a group of people. A
petition has been given by some people—
I do not want to quote their names
before the House—in which they have
said that a number of persons
armed with lathis stopped them from
casting their votes. A complaint was
filed. There are many complaints filed
with the police, according to which Hari-
jans of the areca who wanted to cast
their votes, were prevented from doing so.
They have given complaints to the police
and to the Election Commission.
Here is an FIR. I do not want to quote
from it. Mr. Raj Narain was there at
5O’ clock ; and Mr. Janeshwar Misra
was also there. The latter cannot be
absent there.

qfam aqr wWER WK INTE
Hareg & Cen s (sitadee faw):

Tg TEARET ®< W E, T T
I ¥ Afer 3w frar 7 & fear

SHRI VAYALAR RAVI : It is very
clear that even a Minister of the Central
Government who knows election laws and
election procedures very well, has himself
taken the law into his hands. If you can
allow me, Mr. Deputy Speaker, Sir, I can
place the copy of the FIR on the Table
of the House. It is a copy given before
the S.H.O. by responsible people, saying
how the election law has been violated
by the Union Minister himself. These
are all concrete facts, showing how
these people have wused the entire
machinery, taken them into their hands
and used them against the people. This
ison the 17th itself. How can a Minister
address a meeting when he knows it is
against the law ? He did it, because
there is nobody to question him, because
he cansay * I have delivered the speech,
why can’t you do it 2?”. That is
how it has happened.

Now let us see what the press reports
say ? Itis very interesting and reveal-
ing . The Times of India,a notable news-
paper, says “Yadav has ‘fair’ chance
in Nidhauli Kalan”. You know the

ing of ‘fair ch ’ and what is the
‘chance ' now; the majority was 32,000.
Is it a fair chance ?

On the same day, itis mentionedin the
Hindustan Times that the leader of the
Congress opposition in the Assembly,
Mr. Tiwari, and the President of the
Pradesh Congress Committee, Mrs.
Kidwai “had caused for complaint about
booth capturing and preventionof Hari-
jans from exercising their franchise at as
many as 30 polling centres.”” We had
expressed our concern then.. (Interrup-
tions ) Ofcourse, I know you would not
agree.

Our Congress leaders, ex-MLAs and
ex-MPs, they were not allowed to go any-
where near the booths. I say this with
all responsibility and I can prove it. If
you appoint a parliamentary committee,
or order an enquiry, 1 can produce before
it the Congress leaders who went to the
constituency in Nidhauli Kalan and who
were prevented from entering the polling
booths. They could not go anywhere
near the booths, because thousands of
people armed with lathis and daggers
prevented them from entering the booths.

Then, hundereds of government vehi-
cles were used for election purposes.
can give you even the number of the
Government  vehicles. UP Roadways
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Bus Nos. UPT 2411. UPO 1377, UPO
4305, USA 3143 and UPU 2093. The
tractor Nos. are USA 510, UTR 6682
and UPT116o.

These -are the Government venicles used
in this constituency. Millions of rupees
have been spent in the this constituency.

In both Nos. 37 and 38 when people
came to vote they were told that the vot-
ing is over at 1 O’ Clock. Many booths
were captured and when people came to
vote, they could not vote. Of course, I
vannot say whether thev came to vote for
which party. ~

Wfeaen v W Wit e
watwr & wew oAt (st o
faw) : & Wy ® FEECCT
wTAw A & ?

SHRI VAYALAR RAVI : The matter

is not ending there ( Interruptions ) 1
know they do not like it . This kind of

rigging is going on. When we demand-d .

of the Election Commissioner to send a
representative, it was not done. I will
tell vou what happended in Kerala.
When the Kerala Chief Minister ‘was
conducting his clection campaign, there
was a demand from his own party and the
Janata Party that some non-official should

come from Delhi. We welcomedit. The

Chief Minister himself said ‘““they can
come”. Some observers came all the
way from Kerala. They appointed six
revenue board officers and they were
supervising the elections. Here we have
demanded that clection observers should
be appointed to our satisfaction, at least
in every area. The Election Commission
have not done their duty properly. The
Election Commission was at the mercy
of the State Government.  Nothing
happened.

What happened in these two constitu-
encies ? They have got all the powers in
their hands both at  the Centre and
in the States. They  misused them.
They took law into their hands., They
completely made a mockery of democracy-
They have butchered democracy. In the
name of democracy, they have done all
these things. They have won the elections
in these two corstitucncies by rigging, by
using the people force and the elem=nts
which can take law into their own hands.
They believe in coming back to power in
any way, They believe in rigging. It is
notanew thing for them. They continue
to -have rigging. They have _'alrendy
atarted’ practising gigg}ns . Ifthis sort of
rigging_continues, it will not help decomo-

cracy. ' They are not doing any service to
3111 LS—13,

Indian democracy. This is what they are
dogxg !ttJh day ivn th; name of democr;
and in the name of the people’s man,

It is not the mandate of t}F:e pmplc(.iatﬁ
is the mandate of the rigging. Nothip
more than that. They are in power bK
mean of rigging. 4

It is the attitude of the Gove

which has prevented Harijammnf:é
other weaker sections of the people from
voting. :I‘hcu policies and their actions
arc against them. You know what
happended in Belchi. I do not want to
go into_details. The people of Bihar will
never forget the name of Belchi
what happenc;_i ir:i Belchi. So, the Govo
emment js afriad of them, They knew
that if Harijans and other weakcrezcctions
were allowed to vote, they will not get the
votes. It was a deliberate attempt by
the ruling party, the Janata Party, to pre-
vent Harijans and other weaker sections
of the community from voting. They
deliberately captured the booths and threw
out the Congressmen and ot er people
who came to vote bv saying that the vot-
ing had been completed before noon.

1 do not want to read the various statc-
ments which have appeared in the news-
papers. I am only appealing through
you, Sir, to the Janata Party leaders
including the Home Minister, to have the
moral courage to agree to ha e a parlia-
mentary committee to inquire into these
things. They are taking astand on techni-
cal reasons; they are taking a stand on the
the electoral law they are taking a stand
on the constitutional grounds. They are
afraid to face thefacts, Ifthev can
peak  with clsar constience and say
that they have not anything wrong, ,,hy
should they be afraid be of having a par —a-
mentrary committee ? I challenge them
to face a parliamentary committee, an
all-party committze. If a parliamentary
committee goes into all these things,
the facts will be revealed.

This is the first time that such a shame-
less rigging has been done by the ruling
party in order to win elections to keep the
Stat e Go vernments in tact. The elections
have been rigged. The democracy has
been butchered. If this sort of a thing
continues, it will be a disaster for the
democracy. Itis just a beginning in that
direction, Itisasad day for Indian demo-
cracy. '

With these words, I move the adjourn-
ment motion. : . Toor
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MR. DEPUTY-SPEAKER : Motion
moved :

“That the House do now adjourn.”

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr. Deputy Speaker, Sir,
I really do not know whether I have
scriously to reply to the points that have
been raised by the hon. mover of the
motion.  Never had bankruptcy chara-
crerised any motion as it- had dome just
now.

The name . of this resolution to my mind
is the physical force of number. The
name of the resoutuion is the lega] support
of 50 members. You can bring up any
motion with the legal support of 50; that
18 the name of the resolutian. The
name of he resolution is not an adjuorn-
meat motion ; the name of the resolution
13 the , ignorance of the Constitution and.
the ‘ignorance of the functions that the
House should excrcise. . The name of the
resolution is political jealousy. The name
of the resolution , if I can add further
to the knowledge of the Leader of  the
Opposition, is the political perplexity
which confronts him and the members of
his party.

Who will vote for you, I ask the hon.
Leader of the Opposition ? The state
in which his party is at the present
movement, he has all our sympathy and
commiseration.

The hon. mcver of the resolution said
that in a particular constituency, Phul-
paras, more than 92 per cent had voted!
I ask them: why did they not ask this very
question when they were wiped out com-
pletely from eight or nine States? Could
such a phenomenon oceur in any country
that, out of 54 Lok Sabha seats in Bihar,
they did not get a signgle one in the last
elecions; that out of 85 scats in U.P., not
even in any nook and coner, not even in
the fastness of hills and jungles, they could
get a single scat. Why did they not ask
this question at that time? Could such
a phenomenon occur anywhere? But this
is something unprecedented which has
occurred in this country. And let them
rememnber this that the kind of atrocity and
represion they had perpetrated on the
country was bound to bring this nemesis on
their head ; this disaster was sure to happen
to them. Why did they not come to the
house and tell the Chair at that time,
“Mr. Speaker; this docs not happen in
any other onuntry that out of 85 sests in a

State, not a single scat has come to our
Party; probably there had been something
wrong with the ballot box”. I repeat:
Why did they not come and say this to the
House at that time? Probably they were
in such a state of demoral isation at that time
that they could not muster courage to come
to the house and say this. Not only in
Bihar, notonlyin U.P., butalso in Haryana
in Punjab, in Himachal Pradesh, and in
Delhi, this occurred. Also, in Rajasthan,
out of all the seats, they got only one; in
Madhya Pradesh, out of all the seats, they
got only one. Could such a phenomenon,
I repeat occurin any country?  This was
a phenomenon which they had themselves
invited on their head.

Then, does this phenoenen also. occur
in any country that the Prime Minister
leading the Party, himelf or herself, is
defeated? One finds it happening that
the ruling Party losses, that the ruling
Party shrinks in number; but it bardly
happens in any country that the Prime
Miniter of the country is defcated ignomi-
nously; not only that the ¢ntire entourage
of the Prime Minister was dcfeated. Could
there have been a more decisive victory
(for the Janata Party) than this? ‘Even
then they did not ask such a question at
that time,

When the hon’ble Member, who
happens to be here at the moment, Mr.
Ram Vilas Paswan, won by more than
4,25,000 votes, why again did they not ask
this question? Does it happen that a
Member wins by more than 4,25,000 votes?
The total number of votes cast in any cons-
tituency in the past did not come up to this
number? And here is an hon’ble Member
belonging to the most depressed section
of the community who won by more than

,25,000 votes. Why did you notsay that

r. Ram Vilas Paswan had the support of
the Army at that time? Who had con-
ducted the elections at that time? The
elections had been conducted under their
Government; the Congress Government
happened to be in Bihar at that time; they
happened to be at the Centre also. But
this thing happend. And does anybody
think that the people of this country are so
immature that, within eight months, they
would switch over their loyalty from the
Janata Party to this wretched Party of
theirs? Was that their expectation? If
that was their expectation, I really sym-
pathize with their vision.

Take theexampleof the Chief Minister
of Bihar, Shri Karpoori Thakur, who has
won by this decisive majority of more than
65,000 votes. And what was his majority
in thelast Lok Sabha elections? Here isa
Ecrlm, the Chief Minister of Bihar, who

as never known defeat since the elections
began in this y after independace,
My friends there always go by calculatioas
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on the basis of castes. Shri Karpoori
Thakur's caste-mecn do not number more
than a few hundred in any constituency.
And yet, though every majority caste had
tried to bring him down, none of them had
succceded and Shri Karpoori Thakur had
always come out with success inall the elec-
tions. Soit has not happened to a person,
towhom it did not happen in the past. It
has happend to a person who has always
<come out triumphant against the forces of
<casteism and against the forces represented
by the ruling party of the day and all the
resources commanded by the ruling party.
Why did you express your bewilderment at
the tally of Shri Karpoori Thakur in parti-
cular, I really do not know? You could
-say that about a new entrant, in a sense
about one who had come for the first
time. Probably the thing under which
many psopleare smartingis the emsrgence
of Shri Ram Naresh Yadav. But has not
everybady admitted that in Shri Ram
Naresh Yadav, you have gat a person of
unimpeachable integrity? Is there any
person in this house or outside who would
coms and tell us that he isnot a good and
honsstman? Butyou have b=sn smarting
under a fezling that a man from the back-
ward community had become the Chief
Minister of the largest Statein this country.
Your motion is th: evidsnc: of that.
H* had won during the last election and
he has won even now by such a handsome
majority of 31,007, Don’t we know that
you wanted to rats ua, stir the (=:ling of
casteism, you tried ta raks uo, stir the fesl-
ing of communalism, and you had sent
out batches there for this purpiic? I
think, thisparty should havzbzzaatham=d
of waat it had d yn= in the caastitu=ncy of
Shri Yadav. Yet, the society has to bs
given all encomiums aad all ~congratula-
tions bccause it saw to it that these evil
forces sought to bs raised by them could not
succeed in that constituency.

M rizadisav that thsre wisa cadturzof
boaths in Paulparas and in som: other
a-eis, Here, I have got information how the
Election C xn nission had taken all precau-
tions to scs that not a single oTizer way
transferred during the period of clections.
In the past we hal alwavi bz=n requssting
the Government of th= day to s2= to it that
no transfers took place during elections.
‘Can any hon. Memberfrom that side stand
up and say that this request of ours was ever
conceded? But, this tims:, not a single
transfer toak place during the pendency of
the elections. The Election Commission
saw to it that it was so and I must praise
the Flection Commission for showing all
the strictacss about it. You cannot poiat
out a single instance of any officer having
beea transferred during thes: elections.

The Election Commission also took the
precaution that there were observers not
only of the State Government, but also of
the Election Commiamion. That is, in al}
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these constituencies, there were pbacrvers
appointed by the State Government as also
by Election Commission. I have got
the figures with me to show how three
observers in a small assembly constituency
and also quite a few in the parliamentary
constituency were deputed by the Election
Commission.

My hon'ble friend says that herc is one
grain from the whole pot from which you
can deduce what has ha, in the entire
constituency -— a repoll took place in a
particular area of the constituency. May I
tell him that soon after the last general
election to Lok Sabha, which had brought
us herc to Dclhi and to the Government, 1
had come before the House to tell them,
how the Government of the day had seen
to it that many of my booths —more than
100—in my constituency were captured.
This is on record of Lok Sabha. Even
then, I had come out successful. On one
booth Sonapur of Begusarai, there were
four riflemen on duty; the hon‘ble Law
Minister has yet to explain to me I will raise
this question some time—how in spite of
four riflemen being there at Sonapur,
ballot boxes were taken away by the
rowdies, who were mohilised by the Go-
vernment of the day. Who will explain to
me (to S. N, Mishra, who happenedtobea
candidate from the parliamentary consti-
tuency of Begusarai), how it happened?
‘That happened during your rule but this
would not happen during ours. Not in
one but in many, constituencies that hap-
pened in your regime but we will see to it
that that does not happen now. But may
I ask my friends with all humility as to
why did they not agree to the electoral re
forms Lhut 8 parties had unanimously pro-
posed to themin 19757 I had the honour
of presenting the agreement of 8 parties,
ang the 8 parties included not only the
Congress (O), not only the BLD, not only
the Jana Sangh of those days but also the
DMK, the CPM, the Revolutionary Socia-
list Party and others. But you did never
agree to those clectoral reforms.  Did you
‘We want those clectoral reforms to be put
through now, so that there is the least
scope for any kind of complaint about the
conduct of clections. But you did not
agree to our proposals. Now you are
‘bemoaning your lot for nothing, I ask:
“Why did you not agree to many of these
things which we had told you were neces-
sary.

So, Sir, the points raised by them do not
stand any scrutiny. In fact, it gives me
doubt, it gives me ground to suspect that
what was being rumoured after the last
General Elections to the Lok Sabha was
something which could not be brushed
-aside. ‘The rumour was that Mrs. Gandhi
was thinking of advising the President of
India nat ta .tske the result of the Gen-ral
Eloctioms seriously. It was the atory
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circulated that she was going to
propose to the President of India not to
accept the Verdict of elections. I would
like my hon. friends to say whether
it was not so. I ask with all respect to my
bon. friend, Mr. Chavan who happens to
be accidentally the Leader of the Opposi-
tion now and [ do not know how long he
will continue to be so. Indced I am not
quite sure, although he is most welcome to
us—the most welcome persan on that side
of the House is Mr. Chavaan. .

SHRI SOMNATH CHATTERJEE
(Jadavpur): What about Mr. Stephen?

SHRI SHYAMNANDAN MISHRA :
Mr. Stephen— I do not know whether he
isjostlingforthat. , e ......

AN HON. MEMBER : Mr. Sathe
is trying.

SHRI SHYAMNANDAN MISHRA :
So, I was saying that during those days it
was being suggested that M. Gandhi did
not want that the clection result should be
taken scriously by the President of India.
And the way in which my hon. friends
bad agreed to the particular Constitution
amendment, namely that the President
willhave to act on the advice of the Council
of Ministers, lends support to this story,
That is, of course, the convention and I do
not generally disagree with this convention,
but the rule is they mean thereby that
even the advice of the defeated Cabinet
willhave to be borne in mind by the Presi-
dent of India. Probably that was the
intention in your proposing that kind of
amendment. Therefore, it appears the
story did not lack credibility. Nowlooking
back, I can think that it could not be lightly
discussed when you are now doubting the
results which were 30 obvious, which were
bound to be the result in the given situation
and particularly when the people find that
the nightmarish past is not that far back in
their memory. Would the people forget
that you had put the entire country, 620
million people of India in a sort of prison
house? Would they forget it so soon?
Would they forget that all the leaders of
the Opposition had been put behind the
prison bars? Would they forget that you
had put behind the prison bars nearly
200,000 persons ?  Thecrowds Mrs Gandhi
was collecting, they were trying to capita-
lisc on that. May I tell my hon. friends
with all seriousness, that that is only for
entertainment and  for nothing else.
People assemble for the sake of entertain-
ment.. .. (Interruptions). .

< SHRIC. M, STEPHEN (1dukki): Isnot
“your strong entertainer there today? -
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SHRI SHYAMNANDAN MISHRA :
Isit not established that people only assem-
ble for the entertainment valuc of the
Wrsonalily whom you are trying to project?

hat do the clection resuls establishe
The clection results clearly indicate that
the people cannot be taken lightly.

I am only surprised that my hon. friends
have not come up with a proposal for the
imposition of President’s rul: in these Staes,
That is merciful enough. They coula
have called for the President’s rule in these
two States in which they have come out so
badly.

I think they will not have the courage
even to go to a court. But that is the
proper forum where the issue can be
thrashed out; the forum for it is not this
House. As 1 said in the morning, some
Acts have been passed in the House, with
regard to the conduct of elections. If
those Acts have been violated, then, for
that. they must go to the court. That is
the proper course. Otherwise, what they
have done by their action today, they are
bound to regret it in future, It is the most
uchealthy thing that has been done in
Parliament during the course of the last 28
or 30 ycars, since our independence.

I oppose thismotion. Idon't think that I
require even to say that this Motion war-
rants any kind of strong opposition. In
fact, it has alrcady fallen to the ground
whatever my hon. friend, Mr. Stephen,
might try to say.

SHRI C.M, STEPHEN (Idukki) : Mr.
Deputy Speaker, Sir, we on this side have
moved this Motion with a special purpose
of national importance. Everybody
knows that by discussing this motion we arc
not going to get a verdict from this House
that there was rigging. Nobody is going.
to be unscated by such a discussion. What-
ever way the motion may emerge after
voting, no major political development
is going to take place.

I would appeal to my friends on the
other side to ponder carefully on thepur-
pose of this Motion before the House. The
purpose is, to point out that things are
happening about which lovers of demo-
cracy both on that side and on this side-
mightsit up and take note for a moment.

‘When there is a gri-vanc~, ve y widely
voict d, that there is unfair rlay in the clec~
tion, any responsible party, and particu-
larly the part‘y in power, is in duty bound
to take not of it. Non~ of us who speak
from here were on the spot of the election
arena. Therefore, bonestly T cannot say
from my pe sonal expeticnce that there waa
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a rigging. All I can do is to look at the
facts of the situation, consider the proba-
bilitics asd try to come to a conclusion as
to whether the all:gation is correct or not.

Many things have been said about us
that when we were in power, particularly,
friends from West Bengal were asking:
what about the West Bengal in 1971-72.
My friend Mr. Mishra was speaking about
rigging in his constituency. Well in the
victory, we were also in the same mood
that was now manifested on the oth:r side.

I would appeal to you that the attitude
which some of us have, proves that we
bowed to the eclection verdict. Let us
not raisc any other grievance with respect
to any election battle.

As I said, if thercis a dispute, before the
Election Tribunal, our convention is to go
and get an clection set aside. It has to
focuss the attention of the people and of
Parliament that there is a dangerous situa-
tion which one may take note of. That is
my purpose of my motion. My friend Mr.
Mishra was asking us what about the pheno-
menal victory in the Parliament election.
Has anything of that sort happened any-
where? He put this question. Well, the
people’s party of Bhutto also put across
this question. He asked: Was there any-
where such a phenomenal victory, sweep-
ing victory? Was rigging in such a large
scale possible? That was the argument
that the lawyer of Mr. Bhutto put forward ?
It was sub sequently proved that the elec-
sion was corrupt, my friend, Mr. Mishra
said that in his constituency, there was
capturing of booths. He further said that
there was a rigging in his constituency
thereby conceding that rigging is possible.
In the election system today, theriggingis
possible whether you are a saintor I am a
satan or whether I am a saint or you are a
satan, that is a different matter. The
question is: whetaer
Mr. Mishra confessed to the House that
rigging is possible. Rigging was done in
his own constituency. I am concerned
more about that.

Then comes about the question whether
there was rigging or not in some places.
The very statement of Mr. Mishra shows
that there was a rigging in his constituency.
Also there was a statement of my hon.
friends from West Bengal that there was a
rigging in their constituencies. If rigging
is possible and if certain unscrupulous
elements are going to be in charge of
these things rigging takes place. The
question arises immediately before Parlia-
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ment of India as to whether demoz-acy
can be safe in this country. This is a
major problem.  (interruptions) Well,
you put usin thedock. That is a different
matter. Letus concede this. I am telling
the fact that we went to the bar, the verdict
of the people, and we stand condemned
and convicted here, Therefore, do not
put forward that argument again. We are
now trying to learn a lesson on our part
ani you also learn a lesson on your part.
If you do not, you need not. All I am
saying is this. I am putting up this pro-
position that even if Mr. Mishra says that
in his own constituency rigging is taking
place. It may be in other places also.
The simple question is whether rigging
could or could not have tak 'n place in this
constituency also. That is my question.

Shri Ravi pointed out certain facts of the
election results. What are the election
results. If you compare the Lok Sabha
Election, the total turnover in percentage
in the assembly eclection slumped to 60
for the Janata Party whereas in Lok Sabha
it got 65% and that slumped down to
42% in Bihar. In U. P. the same thing
was happening. As against 68 per cent
vote for Janata party in the Lok Sabha
elections, it fell down to 48 per cent in the
Assembly elections, there was a 20 per
cent slump in U.P. and 23 per cent slump
in Bihar. While this is the case, how can
it be that in a single constituency voting
could jump up to g1 per cent. How could
ithappen? Itis thequestionI am asking.
You cannot say that ther® was a big wave of
enthusiasm this time in U. P. becausein the
Lucknow e¢lections one Janata candidate
won with a margin of 400 while a Congress
candidate won with an impressive margin.
It is not as if there was a total rout of one
party and total win of another party; it has
not been repeated.  Things are changing
fast. In these two areas is it because there
were Chief Ministers who were contesting
that the voting rose to 92 per cent? In
these matters we can take only circums-
tantial evidence; nothing more is possible.
On that basis I am appealing to the govern-
ment to consider in the light of the allega-
tions that had been brought about, in view
of the fact that rigging is possible as con-
fessed by Mr. Mishra, in view also of the
fact that there had been a slump of 20 per
cent before and there had been sudden
jump to 92 per cent this time which cannot
be logically explained, in view of these
facts do consider making an enquiry as to
whether as alleged rigging had taken place
ornot. Whatever Mr. Mishra or anybody
clse may say, the Harijans who had been
prevented from voting kanow that they
were prevented; the backward class
people who were prevented, they know,
whatever may be the phrases or gesti-
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culations of Mr. Mishra, whatever he
may characterise our motion, those e
know that they were prevented. that

thmkc:' i g remains, does that redound to
the it of democracy? In view of that

I am only appealing to the government
to consider setting up a committee to
enquire whether there was rigging or not.
Elections will not be set aside; Ka.rpoon
Thakur will Chief Mi ;
Y:dav will remain Chief Minister, no
doubt about it, whatever be the finding. All
of us are cancernal about democracy.
My friend Mr. Mishra was critical of
collecting crowds for entertainment and
wupomung his finger far back. Why oot
point his finger now right acraas dni
road, towards the boat club. He can cal
it entertainment. May be the star enter-
tainer is h re.

SHRI SHYAMNANDAN MISHRA:
Have you cver scen such a vast sea of
bumanity in -these grounds?

SHRI C. M. STEPHEN : I can perfectly
understand  the frenzy and fury with
which you are coming up when I mention
Mr. Charan Singh’s name.....(Interra-
‘nm) ou are not blind, nor are we

ind people. We know thmp what is

going on cverywhere. Thcrd'orve, when-
ever Mr Mishra stands up in ostentatious
demoastration to show, shall I say, loyalty
to Mr. Charan Singh, Imnot astounded
to all. You are duty bound to do it. He
made an invitation to our leader of the
ition. He said, he was welcome. I

my own misgivings about the goi

on in the Janata , but I never knew 1t
came to this extent that you have started
loaking across for some prop so that you
may sustain yourself,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS &SHRI
SHANTI BHUSHAN) : I would like
to correct one figure which he mentioned,
i.e. 929, polling in Phulparas. The total
clectorate there is 1,09,831. The total
votes polled were 93, 986 which works
out to 85,57%.

SHRI C. M. STEPHEN : My charge
about rigging goes down by 5%. That is
all the difference! Let us not for heaven’s
sake swear by anybody, cither by Mr.
K ri Thakur, or by Mr. Yadav, or
by m Mishra or Mr. Charan Singh or
Mrs. Indira Gandhi. This country has
paid enough price for its personality cult.
Let not that dark chapter return to this
country again. Therefore, it is in that
spirit that I am appealing. The Janata Party
must sustain not necessarily in the name
of a single person. It must sustain on the
basis of its philosophy. When I find that
a personality cult is being developed and
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entertained, I look back and see the sorry
experience this country has gone through.
For heaven’s sake, let not personality
cult be brought back through somebody
else. This is one of the warnings I want
to give.

amey Wit qfent et See
(s ™ memw ) T ardt

wr ¥ ot g, femAt A o g

SHRI C. M. STEPHEN : It is not
because I consider Mr. Raj Narain less
important that I did not mention him. L
will say, for heaven'’s sake, not even in the
name of Shri Raj Narain there should be
personality cult.

They call it a kisan day. I could have
understood it if it was announced far
ahead to enable the people to make
preparations. This is a late discovery;
this is a late discovery. This was arran,
by Mr. Charan Singh to celebrate his
birthday. This is what I am saying is
p;.r:}na.lity cult. Today is my birthday

SHRI SHANTI BHUSHAN : Have
that crowd as for you !

St Tror ATCEW : W A T OHT
¥ 3 A EgwET o ao 39 8,
W 7 %) Mg F WT geAfg L o

SHRI C. M. STEPHEN : As I said ..
the beginning the purpose of this adjourn-
ment motion is sacred. It is not a political
g’.mmick; it is to draw the attention of this

ouse to certain tendencies which are
dismal, certain happenings which we

. as lovers of democracy, must take note of
and certam things which we have got to
ourselves against. And, asthe
Slppoamon has raised this nllcgahon and
certain  sections of people in U.P.
:.nd Bihar have made the allegat:on-
nothing will be lost if you institute an
enquiry and find out whether these alle-
gations are based on facts. If you doa’t
then the argument will remain that the
allegations are correct. And if you allow
that impression to remain, it will be bad
for democracy. In that spirit. I appeal to
you to make an objective effort. Let us
all make an united effort to safeguard
democracy. Thank you.
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SHRI SOMNATH CHATTERJEE
(Jadavpur) : May I congratulate th
the Home Minister and Mr. Stephen, and
convey to them our very best wishes? I
find only one difference between the two.
I am told that lakhs of people collected
to hear Mr. Charan Singh, whereas Mr.
Stephen has not been able to collect
anybody here.

SHRI C. M. STEPHEN : Last year,
Mr. Charan Singh also did not collect
so many people.

SHRI SOMNATH CHATTER]JEE :
We find that this adjournment motion is
really an attempt to boost up their sagging
morale. This adjournment motion is not
for the purpose {or which it is to be used,
but is meant for trying to arrest their
steep down-fallfrom the people. Now when
they have thought about this adjournment
motion, they have been able at least to
collect all of them together, for the time
being. This group of people who have been
unceremoniously
of this country are to-day crying wolf,
wolf. This is our experience. In 1972,
our charge was that this Congress Party—
I do not know who represents Congress
and which Congress; we hear that Cong-
ress will be Congress (B) and Congress
(G) deliberately manipulated and rigged-
the elections in West Bengal. Their hands
are reddened with the blood of the ordinary
people of this country. In 1972, the biggest
conspiracy was made to murder and rape
democracy in this country. That was

rpetrated by tbe Congress under the

enign leadership of the lady—somebody’s
mother and somebody’s sister; I don’t
know. Even to-day, even after the
shoddy disclosures before the Shah
Commission, we find the so-called right-
thinking people of this country trying to
march behind her for the purpose of putting
her as their—I den’t know — presiding
deity. I hope this country will never have
her as the leader of the people and of
the Government.

Spcaking for ourselves, we have no
doubt that these people have got neither
the moral, nor the ethical nor the poli-
tical right to complain of rigging. When
we had demanded and cried hoarse—and
even when a person like Jayaprakash
Narain had said that there wag no election
in West Bengal—and we had madc rep-
cated representations, not a single word
came from them. Where was Mr, Vayalar
Ravi, the gréat champion of elections in
this country then? Where was Mr.
Stephen? We never hcard one word.
They are talking of rigging. In that election,
in Mr. Jyoti Basu's constituency —Jyoti
Basu had never lost any election in any
constituency, and whose victory was
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rejected by the people -

almost a foregone conclusion every tims—
by 10 O'clock, all the polling booths had
been clos=d, because they said that 100%
voting had been completed within 3
hours. It is a magnificent achievem=nt of
rigging€ und-r the auspices of o1 th=
Government of Shrimati Indira Gandhi.
Not a single word was heard at that time.
And even in March 1977—I am not saying
anything on it, because they are subject-
matters of pending proceedings—news-
papers will show (Interruptions) They could
not manage all the Mastans in all the
States. That is why we say, this is nothing
but hypocrisy which is being sought to be
perpetrated today. The persons who are
the biggest perpetrators of the crime are
today trying to take up an attitude of
innocence. Therefore, we do not support
them; we do not support their move.

I am reminded of 0a: thing as to how
they tried to run away from elections.

@& When the question of the clections cam:

and the question of the imposition of the
President’s rule came in some of the States,
the Breat believers in democracy w-nt,
where, not to the people but to the Sup-
reme Court. Again, to justify their Forty-
Second Constitution Amendment, they
went with bended knees before the Sup-
reme¢ Court and tried to g=t a clearanc*
from the Supreme Court to that they
may not have to face the people. The
State files suits before the Supreme Court
and suddenly the lost Jove was resurrected
for the judiciary and they wanted a
judicial body, a popular body.

Now, the people have given their
verdict. They have been rejected outright.
I hope, as I said earlier, the unfortunate
mistake that was committed by some of
our brothers and sisters in some of the
southern States will be rectified very soon
and they will be wiped out from the map
of this country because they are the em-
bodiments of tyranny, becausc they are
the embodiments of rcpression, because
they are the ambodimenty of all th= evils
in this country. Thisis our life’s experience.
That is why we have been opposing
MISA and the Bill that they have been
trying to iotroduce and which they have
introduced today. This is borne out of
our experience. If you take absolute power,
you are bound’to abuse it, whether you
want it or not, whether you like it or not.

One very pertinent thing which my hon.
friond, Shri Shyamnandan Misra, raised
was: Where is the talk of electoral reforms ?
Why should there be even a possibility of
rigging? Why should there be an occasion
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when there can be even a suspicion of rigg-
ing? Our good friend Mr. Jagannath Raos
for whom I have great persona] regard
and respect, was the Chairmag of the
Electoral Reforms Committee, It was
comprised of all the parties, the members
from al] the partics—Shr; Shyamuandan
Mishra wag there; Shri At,] Bihari Vaj-
paycee was there; Shri L.k Advani was
therc; the then Law Mjnjster, Mr.
Gokhale was there and sope  Congress
members were also there, There were
unanimous recommendations jn respect of
40 many 8Spects of the electoral Jaws. If
I am not mistaken, Mr. Jagannal.h Rao has
been shown the courttsy Ly having the
report of that Committee thrown into
the waste pap®t basket by the former
Government. They are now talking of
electoral reforms. What has been done
by the previous Government ? What had
the previous Goverament don= in the past
for removing the difficultiey and bottlenecks,
sometimes jnherent difficultics and  the
scope for rigging in the electoral pro-
cesses in this couatry? Naver heard a
‘word.

Now, if a single person, a single voter, in
any constituency of this country is pre-
vented from  rxercising his franchiss
according to his free will, if any sych thing
has happened, I take it that the Election
Commisyion shou)d Jook into this matter.
If anv charges are there, if it is a cage of
election petition, there are forums where
this can be agitated and decided upon.
Let it be referred to the Election Commi-
ssion. If they feel that there is any com-
plaint, let it go to the Election Com-nission.
The Election Commission should look into
it

I am not going to accept the charges
on the face of it when the charges arc
denied, that is » the charges made out by
the Congress party in support of the ad-
journment motion. I did not sell my con-
science Jike you did to that' ruthless
woman. (fnterruptions) I have neither sold
nor motigaged my conscience, It can be
geen from what I did two hours ago on this
very flont of the Housc. I oppnsed tooth
and nail the Criminal Procedure Code
‘Amendment Bill that has been introduced
by the Government, I have said that so
Jong asthe Janata Party will try to restore
the democratic rights to the people and will
support the democratic - rights of the
neople we shall be with them, But jf we
find that they are going against that,
then we shall fight with them. Tt may be
that our power, our numerical strength
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is less, but we hop: that the people of this
country will be with us on these issues,

Therelore, this Adjournment Motion has
neither merit nor bonafides behind it.
This is a political gimmick, and I hope
that it will meet with the fate that it
deserves.

AT, AR T g § R afax
TR FUg & faat ¥ gy & azasy
7 faw @t fFwr 1 TmE) SR
I mal Like the Devil quoting
the scripture HAT g W 3| T
1 feaY TEY T EaT weEY
I F@ OE W 1 EAEe
g IR ggra femm @
R, AR w9t 5 #€ dfre
X @AWW R gE osomo &
e o1 f5 s A fadny
T g1 &% grge, A gwdw
T femr ¥ o ael F g=w §
FAFY  F X W TR fEar @,
Tg A w3 | Afe o 7 fear
ez Whe, gag TET T a1
FE @A TW@A T, FrE TAN-
iz o= aet , AfFT g F ar
T 9 fF oE  qerET o A, w8
T & T8 F 0 ) Fww § T o
w TfFE A s g
%7 qed ¥ Fg, I JAErQ
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oY IR adafedt  we w7
T FE, AT T I AN F TFEBT
N & T FE, AR T F
a ¥ ¥ a9 FT gHT AT A FAT
w1z, AfFT gark Ax  fader =
T Al A, W oF FEEr
I ¥ A oF &9 A N, T
q7w 7 & *g
What happens to her happens to India;
what happens to India happens to her. I
think, he was much above the ex-Congress

President who said; ““Indira is India and
India is Indira”.

v gy, faferm as FEfA-
g Fag AT B, TR E 1 SEH AR
Far fandY gt F g H JeT P W
AT Fee & faQia # @ ¥
R g &, WR AW wT AE g
s M T Adag WA@Y,
FAT g WY @AY T2 ¥ fauw
91 W7 ww ¥ 3@ AN 9 qgn
fs

‘What happens to her does not happen to
India. Now, it is a different matter.

IR AT frmm aran @, g #v aw
¢ AR TR Y g F & T g
AT TN & TR F W
£ ) T W= A FE § ;T Fwe
& fgers & 1 = I E; ME I
& g7 ag T &g 9™, ¥ g fae
¥ wgm f5 amafag sRgww
it fraa ay ag a@ ag W E |

ArgaR, #E wiwgnr 7@ T,
AT QAT @ A ot Ky AT F4
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T gark fag @ 1972 Fr A
FE | AT FHIA A F(T HH Y
g AR QX widw T ¥ w7 afa7fy w1
gfgew fvar | Wiw ¥ fawmg &
oiaF 7 waR w WY w fev
qNF H qTAw ¥ g & A
g ar T @ NE? wa o
TH A FT I QT & M9 T2
Fqg g1 qar fae & T AT /Y
W 97 A4 JraAar 4 fear g @
o frar g 7 QEoEdE HMW ¥
aftg T Fad qw A fF ww fgge
gar oot g gt 1 Sue fag
g Wt TOF 9 A fO2g ¥y qw
F WA @A & faw

qER, d9fer @ oam e
frat 7 & 1 wEw g W=,
FaaE ¥ Qafaw gk o e
49 fag ox feex 20 a9 & oF oY
g a1e 7EY % 97 97 ol 39 oo
T 9T FAG FT T F4FaT T2 39T
A FT AT LT 4T, FATHAT §HT, I6H N7
aferr 381 fagre 71 qew WA, [/
A IR AR CH I T 927 F 787
® d5r w70 a1, AT Fg § w=ay
Y Y AT TE F JTA, AT Y

"t FT A g’ta}qhwmvﬁ{@,
&t Fo ®HYo o, =t I WY,
st Faefy faw), ot A @
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[ T W T

& #d@t  aA, W) I A oW
Wy & f e g€ o e
AN T AW F AT 2F FT qEIIAY QT
¢ T wr) #Y 3w w1 faafaay 0y
% g g & s g fw Wik
¥ F TH 9@q IR F A
I & a8, I IAE A g g
FQA TFIH | AT A TR TG
sEE B q@x §, ¥ dfaw @ ek
EHTTRT Y TO9T F1 A AT A% )
¥fe & g wrgen g 5w s
T A 8, @R A Al A v fE

+a o 7 e T % gR
W TIATTRE 7 59T & faqr &

El
¥
3

F A ar gafaw g ffadam, e
T s &Y v gt go & forgar
S A9 AT AGT GAGIW AT A
fadr, @t a1 gaw @3 fag &
dfarqm | & Wy ¥ Fea § frow
Tt frafaem @ &, 90 wWiw Ao
sy Afe o fae sf 1 dfe
Iq A Q@ § AV faag FF AW
T FRGATIAAGE § 1 Ao
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g% IR Wt Tifrare ¥ s @
gu ! wife faer 30 @19 #Y qewR-
a9 & T2 F7AT A qYA 7 €

¥ faiet 7w & A7 @ wg g
g I @R gem, wifs Seer
WA SR R, B AR W W T
TUTT Helt HOT G AR e ¥ §¥ a%
AT o R T T aeR
F GO &9 A fFw 0 qEet A
W R F Afagl ¥ @ aw
BT T ¥ qY X A AT qE
frr 1 dfa@l & w@TO Wex Wk
FE FEW BT FT AR AN
¥

¥ 4 sg fF I o &
AT TS A FT G, A F
a0 € 1 AfF Surem wdRw,
¥ wra IR fawm fearn sre
ffrm o Agadyaam & §
A T FA 9T F faee WY AT
T T T 3@ T ow W
IR ¥TgE 9TeY a1 Thifirde F @
f& »ft Wy wré o ste T fag
I A-50T & qIq vy @ A
"1 AT AT G 5 wfeAnr-g-awfeeraT
I 4 | I BRI F Y R
T A AT, S FEEY T TS FA
A AfART & I W e
WAy a ) =@
I #1 Otz sxar e | wfawmvew
7 AT qAAfaw It @, s@fav
T F A, a TR FT AR,
gadfa =1 gop 2, AfE W
FFTY |qTaAT FT TGO AT Y aFar|
R FE fFar g, @ & saw fog
wfRear e, AT AR qFr g
AfFT W A wY Ty & AN

5 AR . Ig gifad &%
gay Ay wefwmdgm
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ot Wt wWwe @ " FEn
gt g fo v agly g ofchenfom &
Faafs A & e § afew,
T, swqg F e 6
A X o fawm s g
2 Y Iy § " 9% AR AT
g0 W @0 ¢ ST ifae s
TEwHAT W & agrr fear @ )
TH g9 %1 ORI I FE FieRT
§ qag gt €1 W1 U@ wWRIN
faow 9T sfm & amw §  aawew
g1 A aTeras @ ae g g
W AT wEw R R ez ow
ATQN 94T W7 | o & &€
gRT T Fg v oz N wEed
T 2 dwx A Ay A O R
s gex

Shri Stephen has not supported the censure

motion, nor has Shri Chavan supported
the same.

gomfHram s a3 AfEw
# qd TEIE F AR A 7 W@ v
e FaeH 1+ & T5gor qEgT B
Fgar g v fow a@ & wfesro-
aufso aw wofr wf, goaTeT <9
ITEY AT WK w1 & wg Hferg
oF o g W ag A e mv
2w g Wy e O m
A Suw  fag swar ot @ &
wfew 31 Hegg 5 e
ST ar wHE e & | S A W
i | ¥R e dsE g
qZA ¥ o FYE AT FE a7 IARTQ F
STER 9T F3, TR § A4 A
fraagn @t W& & sgrar

You are a very good advocate of a bad
case.

o 4 @ fe &= ¥ & W W@
SO R R LT B
& ¥l gt Wk faaray dr @
afgmr awt &9 w0 W wY ST TG
FLEATRN
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& g AW § fr qwn
R wwE ¥ faw oA W 2
AT AR drEry w e
waw ¥ fau e frar a4
Tg QAR AN AT FT qifemmicdr
FRE & TeW iy @T Y, W oa
foq Wt Yommg
g ST T UTAWHZ Wrow @ frr
ok PR fral w W ¥ fw
T AW e

SHRI K. A. RAJAN (Trichur) : I
stand not to talk of political jealously or
political perplexity in supporting this
motion but becausc it is a question which
actually cuts at the very rootof democracy.

Well, there i3 a real anxjety on the part
of the people that something has gone
wrong somewhere and there is every pro-
lability that where the ruling party is in
Power and election is held in that consti-
tuency and under that Party, naturally

thkes s Cvery posibility that rigging has

OOII’: this connection, in the clection that
" Plact in Kerala in the month of _ Octo-
whér in thr Kazhakoottam constituency
¢ .'-hc Present Chief Minister con-
tested, in that particular constituency the
Election Commission sent a number of
observers and if it is correct, there were
observers from the Election Commission
posted to every booth, Iamnotjustraising
any objection on that. They were
posted from the Election Commission to
sce thatthe election was conducted fairly
and freely so that there is no apprehension
from the people that election was rigged
Or was not fair and free. So, the election
was over and there was no complaint or
grievance. Even these Parties which stood
ubiited]y against the Chief Minister to sce
that he was defeated, after the election in
that particular constituency in Kerala
which l}:d ahigh political importance, had
not a sigle complaint that there was any
sort of unfair practice or malpractice OF
any sort of restriction imposed or any sort
of Police rule in that particular constituency
This government, especially when it 18
ruling in that particular State where this
particular contest took place, has a moral
and legal and political duty to see that no
apprchension or  grievance comes. So
there is every possibility that there was
rigging, and therc was rigging. In that
context it is the duty of the Government to
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see that the real voters were able to exer-
cise their franchise. Perhaps because of
the peculiar po.itical situation or political
power in their ha ds, they may be able
to come out with a thumping majority
But those people who were not able to
exercise their (ranchise, wil] not sit quite
They will see that with a rovenge they
could exercise their franchise during somec
.other time. '

So, Sir, I view this particular question
-from the proper angle of our demacracy
-So, there is every possibility especially from
the past practices also, Wherever clec-
tion takes place under a ruling party and in
a particular constjtuency wher: eminent
_personalities of the ruling party contest, itis
the duty of the government to sce _that it
.gives no room for all this sort of unfair
practices.  All these things have comc
out widelv in the Press I am not going
into the details of percentage and trans-
port facilities, Simplv saying that rigging
-has been there in the past and so this
rigging can be tolerated is Mo argument.
“That is no argument, I was_really sur-
prised by the argumcnt put forward by
my comrades from the Marxist Party,
especially when they were the first to raise
a hue and erv against rigging So, who-
ever be the ruling party, if they stand for
.democracy and justice. thev should see
that clections are conducted fairly and
freely irrespective of whichever party is in
power,

I would like to impress on this House
-that we always stand for fair and free
elections because in the larger interests of
the country and the larger interests of
democracy we should sec and especially it
is the duty moral and legal duty of the ruling
party to sce that clections are conduc-
ted fairly and properly and rigging is
avoided,

With these words T support the motion.

SHRI VASANT SATHE ¢ Akola)
‘When Shyambabu was speaking, 1 was
wondering what the Choudhary Saheb
must have been  thinking in his mind.
as to whether Syam Babu was really supp-
orting himor pulling hisleg, for the simple
rcason, Sir, that he remarked that people
assemble in large crowd only to entertain
-the personallity which is to be projected.
‘These were his words, When he said
that, T just thought of the crowds which
-have assembled today on the birth-day
of a personality which is to be projected.

The theme of this Addournment Motion
is the highhand-dness and the umcr.:xpu.
~lous use by the authority, by those who are
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in power, of the machinery,of their strength
to rig the clections and make them unfair
and not free. This is the main theme of
this Adjournment Motion. What can
you expect when unscrupulous persons are
at the helm of affairs, those in whose
constituency there has been a record that
right from thebeginning till today no hari-
jan has ever been allowed to vote? When
such persons are controlling the authority,
the police force in this country, what can

ou expect from them? Personalities are

cing praised by sycoghants. Just now
it was said that this whole assembly was
held as a tamasha to build a personality.
Well, in such times, there will always be
another persons to act as a joker. As we
saw just now somcbody praises somebody
else sky-high. Somebody does something
else. Byputting onbadgeseic. Themain
idea is to build personality. Now, Sir, let
us see what this very person had to say just
afew ycars back about the same personality
because this is the main thing. The cen-
tral theme is, who is at the h Sm of affairs,
whatis his approach to the entire question of
democracy in this country, That was
the allegation wnich he made earlier. That
is the allegation which Iam referr-
ing to today:

Sir, this is dated 26th January 1%68.
The paperis: Hindustan Standard, Cal-
cutta, It says:

‘Graft Charge against Charan Singh
by Shri Raj Narain'.

Let me read it out. It says:
‘Varanasi. 26th January, 1968."

SHRI BASHIR AHMAD (Fatchpur) :
On a point of order, Sir, he has to spcak on
the Adjournment Motion only. Now he
is speaking about personality.  Hc cannot
do it. He has no right.

MR. DEPUTY SPEAKER : Please

go on with your speech. Confine yourself
to the Adjournment Motion.

17 29 lirs,
[MR. SPRAKER in the Chair]

SHRIBASHIR AHMAD : Sir, Irise on
a point of order.

SHRI VASANT SATHE : The news
item says:

““At a ncws conference today, after his
return from Lucknow, the SSP Leader,
Mr. Raj Narain said.”

SHRIBASHIR AHMAD : I have a
point of order.

MR.SPEAKER : Letus hear the point
or order. '
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SHRI BASHIR AHMED : Mr. Sathe
is reading out certain extracts from the
paper about Mr. Charan Singh and he was
saying about the personality cult. He
bas no right to say, on the adjournment
motion, about any person which is not
relevant. He has only to confine himself
to the alleged rigging in Bihar and U. P.
How can he bring about the name of Shri
Charan Singh here? Kindly expunge
what all Mr. Sathe said from the records.

SHRI VASANT SATHE : I was only
meeting the points made by Shri Shyam
Babu. He has no tolerance capacity.

ey it ofeare ww™ S
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I want a ruling from you.

MR. SPEAKER : Mr. Sathe, please
confine yourself only to the relevant por-

tions.

SHRI VASANT SATHE : Sir, I will
quote onlyrelevantportions. I am making
out my case. My case is this. I will
prove it to you. My case is that the elec-
tions have been rigged or are going to be
rigged as lon% as at the helm of aftairs you
have persons like Shri Raj Naran and Shri
Charan Singh who are doing these things.

PAUSA 2, 1899 (SAKA)

Thatis why I am pcoving their case. This
was the personality cult. This was the
allegation made by Mr. Shyamnandan:
Mishra. What I am trying to say is this.
Please allow me toread. I quote again :

‘‘Varanasi, January 25:

At a news conference to-day, after
his return from Lucknow, the S. S. P.
Leader, Shri Raj Narain alleged that
the Chief Minister, ShriCharan Singh-
had collected a huge amount which
he had not deposited with the Go-
vernment Treasury.

SHRI RAJ NARAIN: 1 rise on a-
point of order.

MR.SPEAKER: Whatisit?

SHRIRAJ NARAIN : Whatisit that
he is reading?

MR SPEAKER : Mr Sathe, whatare’
you reading ?

SHRIVASANT SATHE : Iamread-
ing from a newspaper cutting to prove :

MR SPEAKER: No, no
SHRI VASANT SATHE : How can

you stop me? I am making out my case
that as long as Shri Charan Singh whom
Shri Raj ?‘Jarain himself had called' a
corrupt man is there, rigging will take
place, My pointwasthat Mr RajNarain-
says quoting an instance (Interruptions)**

MR SPEAKER: Don’t record (Inter-
(ruptions)

Iamon mylegs. Youhavetosit. So¢
far what Shri Raj Narain said in 1968 is
not in evidence against Shri Charan Singh
or anybody elsc, So, youconfine yourself to
the motion.

SHRIVASANT SATHE : Youare not
residing in the Supreme Court here.
hat I am saying can be expunged only
underrule 38oifitisirrelevant or otherwise
unparliamentary. Otherwise, you can
shutit out; it is for the House do decide.
It is my right to speak in Parliament and
article 105 is being curbed, if I am not
allowed to spcak. How can you do this?
«voeeoo. (Interruptions).

SHRI JANESHWAR MISHRA : On

a point of order.

SHRI VASANT SATHE: Under.what
rule ? Let him quote the rule.

®¢Expunged as ordered by the Chair.

Adjournment  4Io-
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SHRI VASANT SATHE : Tac latest
instancs, [ waat ta bring to your notice......
(Interruptions).

MR. SPEZAKER : I shall loak iato this
later and s=: if there is anything to b=
expunged.

SHRI K. LAKKAPPA (Tumkur) :
They hav' b'en making allegations of
‘rigging elections wh=n Coagress was in
power. Wnay not listen to him?

SHRIVASANTSATHE : TodayIhave
received a telegram : Brutal lathi charge
on teachers in Gorakhpur jail. Fiftesn

neachers.......... (Interruptions).

SOME HON. MEMBERS : What has
todo with adjournms=nt motion or elections ?

MR. SPEAKER : It is not in:luded in
the adjournment mation; it has nothing to
-do with the adjournment motion.

SHRI K.P. UNNIKRISHNAN (Bad-
agara) : Please listen to him.

QW AC@N ;. IZTA qEG H
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MR. SPEAKER : I have disallowed
that......... (Interruptions).

SHRI VASANT SATHE: In U.P.
there are thousands of instances ; this is the
parameter of that; I am saying that on
the basis of these lathi charges are taking
place and people are terrorised and how
can they have
"That is the point.

SHRI RAM JETHMALANI (Bombay-
North-West) : The whole speech is in
v':;lution ofrule 353 and it must be expung-
ed. -
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SHRI VASANT SATHE : Chaudburi
Charan Singh has terrorised this country so
much that no free and fair elections are
possible. I say it on the basis of an
allegation 3o boldly made in this weekly....

MR. SPEAKER : No incriminatory
statementcan be made.

SHRI VASANT SATHE : **

MR.SPEAKER : Noallegation of a de-
famatory or incriminatory nature shall be
made againat a member. Iam notallowing
it. Iam expungingit.

SHRI VASANT SATHE : It has been
‘circulated all over the couatry! -

MR.SPEAKER : Unless you salt'ufy me
prima  facie, I am not going to allow:

SHRIVASANT SATHE : Your rulinz
expunging it cannot withdraw it from th
whole waorld.

'MR. SPEAKER : In this House, I am
not allowing it.

SHRI VASANT SATHE: Iamnotsay-
ing, he has doneit. He has aduty to
explain it.

MR. SPEAKER : He has a no dut ta
explain it.

SHRI VAYALAR RAVI : On a point
oforder, Sir. When we criticise a minister,
we are criticising the government. When
we criticise the government, naturally the
political authority is that of the ministers
and we have to criticise them. You cannot
ruleit out saying that they are members
of this House. We are criticising the
ministers.

MR. SPEAKER : Ministers are also
members of this House. The point
of order is disallowed.

SHRI RAM JETHMALANI: I draw
your attention to Rule 353 which in
terms says:

“No allegation of a defamatory or
incriminatory aature shall be made
by a member against any person unless
the member has given previows inti-
mation to the Speaker....”

MR. SPEAKER: That is what I
said.

**Expunged as ordered by the Chair.
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SHRI RAM JETHMALANI: Caa any
reasonable man dea{ that to say that
the Minister was guilty of graft in 1968
is an allegation of a defamatory character ?
What has the adjournment motion
got to do with it?

MR, SPEAKER: I am not allowing any
defi ory or incriminatory statement.

&t gedx:  (afcrr) ;o wege
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MR. SPEAKER: I have upheld the
point. I have not allowed it to go on
record.

SHRI VASANT SATHE: Sir, remem-
berithe day in this very House when
the wildest allegation was made against
the ex-Prime Minister, that she was
planning to shoot the people in jail.
Did -you expunge it?

MR. SPEAKER: No.

SHRI VASANT SATHE: Then how
can you expunge this? (Interruptions) 1
am not making the charge. I am saying:
heré is a weekly which says this; take
action against the weekly.” (Interruptions)
Its name is ‘Parade.” It is not my paper.
I do not know who is the editor.

SHRI RAM JETHMALANI: Rose—

MR. SPEAKER: I will allow no incri-
minating material. I have not allowed
that to go on record. I cannot physically
stop him.

(I nzerruptions)

MR. SPEAKER: A newspaper report

is not a part of the record.

SHRI VASANT SATHE: I am not
sitting down. I will continue. You are
acting in an arbitrary manner. Why
are you doing this?ee (Interruptions).

MR. SPEAKER: Don't record.

* (Interruptions)

MR. SPEAKER: If you don’t obey
my order, I will have to adjourn the
Houge.

(Inserruptions)
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MR. SPEAKER: The House stands
adjourned till 6. 30 p.m. We will re-assem-
ble at 6.30 p.m.

(Interruprions)
MR. SPEAKER: I am hearing both,

SHRI C. M. STEPHEN: Mr. Biju
Patnaik came to the Speaker, and was
gesticulating and directing the Speaker.
By what right? A Member has to speak
from his scat. Mr. Patnaik came to
the dais.

SHR] BIJU PATNAIK: Because you
were howling so much, I could not
make myself heard. .

SHRI C. M. STEPHEN: Sir, you were
in the Chair and when this side.. ..
(Interruptions). N

MR. SPEAKER: I have to hear both

sides.

SHRI C. M. STEPHEN: Mr. Biju
Patnaik, a Cabinet Minister, came to
you after you made the announcement
that ‘‘the Housc stands adjourned till
6.30"....(Imervuptions) 1 do not question
his right to say anything. I am not saying
that nobody can protest. Any body can
express any opinion. But for a Minister to
stand up, going up to your seat, going up
to the Speaker, gesticulating to the
Speaker, making a show of hands....
(Interruptions)

SHRI BlJU PATNAIK: What is the ha-m?

SHRI C. M. STEPHEN: We want
to protect the dignity of the House, we
want the dignity of the Chair to be
maintiined. Do you permit what had
happened?

MR. SPEAKER: Everybody has the
right to speak in the House.

SHRI C. M. STEPHEN: Is it permit-
ted by you?

MR. SPEAKER: Yes.

SHRI C. M. STEPHEN: Then we
will also do it.

(At this stage, Shri C. M. Stephen, Shri

Mokd. Skafi Qureshi and some other hon.

members went near the Spesker’s Chair and
made some remarks)

(Imserruptions)

SHRI K. P. UNNIKRISHNAN: Sir,
ou in your wisdom arjourned the House.
We want to know whether you have
resurned the House and, if so, I am

#eNot recorded.
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entitled to know the reason. You cannot
function here arbitrarily. . (Intaruptions)
This is not the place for that. You are
bound by the Constitution, you are
bound by the Rules of Procedure, you
are bound by the conventions of this
House. This is not the place where you
can act arbitrarily and not follow the
Constitution and the rules.

MR. SPEAKER: Just as I am, the
members are also bound by the Cons-
titution. . . .(Jnterruptions) Are you not
bound by the rules?..(imterruptions)

SHRI M. SATYANARAYANA RAO

. {(Karimnagar): Sir, you have adjourned

the House till 6-30. Why are you still
sitting here?

SHRI K. P. UNNIKRISHNAN: Have
you resumed the procealings, we want
to know

MR. SPEAKER: Yes, I have resumed
the proceedings.

SHRI K. P. UNNIKRISHNAN :
Why?

MR. SPEAKER: Now nothing incri-
minating will go on record.

SHRI C. M. STEPHEN: The last
thing on record is your announcement
to the cffect that the House stands ad-
journed. After that, nothing has happened
bere. The last sentence that has gone
on record was, the Speaker’s announce-
ment'” “I am adjourning the House
upto 6. 30 p. m.” How did the House
resume?

MR. SPEAKER: I have recalled my
order.

SHRI C. M. STEPHEN: You made
an announcement, you rose up and said
that the House stands adjourned till
6-30 p. m. There cannot be a House
then. We may remain sitting but the
House does not sit at all. We may sit
here but the House does not sit here.

SHRI YASHWANTRAO CHAVAN:
Sir, this is a rather very unusual situation
that we are facing today in this House.
I am very sorry to say that this has
happened because of your rather unwise
decision. It is a right of the member
when he is speaking to quote anything.
He is not spelking out of imagination;
he is quoting from a newspaper under
all your laws. If at all you want to take
action, you can tak® action only under
the rules against him. But you absolutely
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stopped him from quoting and from rea-
ding that newspaper. The situation
that is developing today is a rather
very unusual one. It is not a question
whether I like it or you like it, whether
I approve of it or you approve of it.
That is a different matter. He has cer-
tainly a right to quote what he wants
to quote. You should not come in the
way of recording. This is a situation
which is developing in an unprecedented
manner. (Intoruptions).

MR. SPEAKER: You sce rule 352(ii).
I have given my order.

SHRI C. M. STEPHEN: What does
rule 353 says? It says:

*“No allegation of a defamatory or
incriminatory nature shall be made
by s member against any person
unless the member has given previous
intimation to the Speaker and also
to the Minister concerned....”

If the reference is to a member in the
House, it would have mentioned about a
member. The rule does not refer to a
member of the House; it refers to a
person. When the reference is to a person,
the person is exclusive of the member of
the House. A member can defend himself
in the Ho e. A person cannot defend
himself in the House. Therefore, in the
case of a person, the notice must be given
to the Minister concerned so that the
facts may be placed before the House.
It is a person, not a member. A reference
can be made against a member. A member
can defend himself; he can make his
own position clear. The word used here
is *“person”, not ‘“‘member.”

MR. SPEAKER: The member is also
person. I deem that a member of the
House is a person, not an animal. He is
a person. Therefore, he also comes under
that meaning. Rules g52(ii) reads:

“A member while speaking shall
not—

(i) make a personal charge against
a member

SHRI C. M. STEPHEN: It is not a
a personal charge.

MR. SPEAKER: It is a personal
charge.

SHRI VASANT SATHE: I am making
a personal charge; it is a public charge.
As a Minister, certain allegation is made
egainst him. I say, he might cither take
action or....(Ineyuptions) He should
be obhged to me. Instead of that, 'you
arc saying that I am making a penona]
charge. (Interruptions).
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SHRI MOHD. SHAFI QURESHI
(Anantnag): The whole trouble has arisen
because you were not here. Mr. Deputy-
Speaker was in the Chair. When Mr.
Shyamnandan Mishra and other Members
on that side spoke, they talked about
the personality cult which was cultivated
by the Congress in this country. Our
colleague, Shri Vasant Sathe, has to
meet ‘not only the points in the Adjourn-
‘ment Motion but also the points raised
by the other Members. He was meeting
a point when he was talking about per-
sonality cult; he was trying to show
that Mr, Charan Singh was being projected
as the future leader of India and that
he was trying to overawe Mr. Morarji
Desai and other people. He was only
meeting that point. (Interruptions).

SHRI K. P. UNNIKRISHNAN:
You cannot frustrate Parliamentary life;
you canuot frustrate Parliamentary pro-
ceedings in an arbitrary manner. (Jater-
ruptaons).

MR. SPEAKER: 1 am not doing
anything arbitrarily. Prof. Mavalankar.

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : With great respect to you,
Sir, I would request you kindly to re-rcad
the rules that you have been reading
out for our benefit. If I may say so,
the entire business of Parliament is to
cross and exchange opinions, however sharp
they may be, however thrashing they may
be. It is the right of every Member
of Parliamznt, no matter to which side
or party he may belong, to go on quoting
from any number of documents and reports
including newspaper reports. I am not
discussing the merits of this or that
argum-nt. Like you, Sir, I was also in
the Annexe listening to the distinguished
guests. I do not know what happened sharp
here. But my point here is more fundamen-
tal. IfI have understood you correctly, es-
pecially after the Leader of the Opposition
spoke and you responded to him, we will
be barred from referring to anything
in this House. The Chair will have to
decide on three things; whether it is
relevant or irrelevant; it may be repro-
duction from a document, but if it is
relevant, you have no right to stop the
Member; if it invovles unparliamentary
language, then you can stop him; if it
is an abuse, then you can stop him.
But if, in our debate and arguments,
some Members hit out against the other
Members, particularly on this side of
the House, it is part of the debate. The
same person or persons can reply or
on behalf of that person or those persons,
the Minister has always the right to
r?ly. It is always the Government
side which has the last say in the matter;
they can rebutt any criticism or argument.
So long as it is not an abusive language
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or an unparliamentary ecxpression or
something irrelevant, I do not see how
the Chair can say that the Member
cannot quote from the ncwspapers. I
am not bothered about this or that
argument. If your ruling is to be taken
fully it will stop all Parliamentary pro-
ceedings, debates and discussions.

MR. SPEAKER: You have misunder-
stood me. I have never objected to reading
out from ncwspapers, I have never
objected to even using sharp language,
because it is part of Parliamentary
life. I am only objecting to defamatory
or incriminatory expressions or matters
being brought in. Beyond that, I have
not objected to anything at all. (Infer-
ruptions).

SHRI VASANT SATHE: In this very
House, Shri Madhu Limaye has made
the wildest charges against Shri Morarji-
bhai when a censure motion was moved.
Was that expunged?

MR. SPEAKER: I do not know. I
am only going by the rule.

SHRI VASANT SATHE: I am not
making any charge. I am only quoting
from the newspaper. That is not my
charge against Shri Charan Singh.
I am not saying that. I am only saying
that this is what has been published.

(Interruptions)

SHRI RAM JETHMALANI : Mr.
Speaker, Sir, Shri Mavalankar says that
newspaper reports can be freely quoted in
the House. I would submit in this con-
text that the newspaper reports cannot
be quoted except in connection with the
business of the House. The business of
the House today is adjournment motion re-
lating to rigging of elections etc. Kindly
see rule 349(1). Has this newspaper report
anything to do with the business of the
House at the moment or is it only designed
to throw mud at the ruling party
Rule 349(1) is clear in this respect.

MR. SPEAKER : Rule 349(1) says :

“While the House is sitting, a member
shall not read any book, newspaper or
letter except in connection with the
business of the House.”

SHRIRAMJETHMALANI : Has this
newspaper of 1968 anything to dowith thesc
clections?

MR.SPEAKER: That the rulehasnoth-
ing to do with this. It only mecans that
when the House is sitting, nobody can go
on reading a story book or newspaper like
that. That is the well-accented rule.
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MR. SPEAKER : There is no point
of order.  Mr. Sathe.

SHRI VASANT SATHE : Sir, will
you now allow m- to quot-9nd goon r.--
cord ....

MR. SPEAKER : You can quote any-
thing except defamatory or incriminating
statements.

. SHRI VASANT SATHE : I hope, the
- -ome Minister willtake due notice of such
-llegations and take necessary action—
the whole world knows about this allega-
tion—otherwise we will stick to it and this
paper has not been prescribed. That
i1s what I am saying. Allright, Sir..........
(Interruptions)

The next point is this. Has this elec-
tion been fair? Was it rigged or was it
not rigged ? They sa only
859, votes. Why only 85%, z Why not
100%,?

SHRI M. RAM GOPAL REDDY
(Nizamabad) : 110%,.

SHRIVASANT SATHE : Yes,insome

lling booths we have been told thatthere

ave been 110%, votes polled. It should
be inquired into.

Therefore, as I said, if you want demo-
CTACY. teroe

SHRI RAJ NARAIN : Howcan he say
that?

Withdrawal of MISA (Resl.)

MR. SPEAKER : Hehasgot a rightto J
say. Hcmay say wrong things. Buthe
bas a right tosay wrong things also.

SHRIRAJ NARAIN : Heis misleading
the House. It is a question of privilege.

SHRI VASANT SATHE : This Govern-
ment of G issions and issi you
cannot expect faimessfrom thisgovernment
because they make a force even of
justice. To-day itis Andher Nagari.

ANHON. MEMBER : ChaupatRaja. . . .
(Interruptions).

SHRI VASANT SATHE: ...... and
Chaudhary Rajaand Shahenshah, What
will be the fate ? You may be knowing
that story?.......

MR. SPEAKER : Idonot know.

SHRI VASANT SATHE : It is like
the Alice in Wonderland which you
might havereadin your childhood....

MR. SPEAKER : When I come here,
Iforget everything.

SHRI VASANT SATHE : Itis a small
story—Alice in Wonderland. ...

SHRI S. NANJESHA GOWDA (Hassan) :
Please put a time limit. He cannot go
on like this.

SHRI VASANT SATHE : I am con-
cluding with this. To-day justkce isin the
hands of Fury.

Fury said to a mouse, That he met in
the house, ‘Let us both go to law, I will

rosecute you.' ‘Come, I'll take no denial:

e must have the trial; For really this
morning I've nothing to do.’ Said the
mouse to the cur, ‘Such a trial, dear Sir,
with no jury or judge, would be wasting
our breath.

‘I"llbe the judge, I'll be jury,’ said
cunning old Fury  ‘I'lltry the whole
cause, and condemn you to death.’

That is the justice and what faree you see
going on. How can you expect fair elec-
tions? How can you expect any fairness
and democracy in this? 1 know this
Tamasha ofbringing men here to build upa
personality cult which was disapproved
cven by the Prime Minister who has some
Gandhian spirit left in him. Therefore,
can you build Ecnom like this? Only
round about Delhi and Haryana. What is
Chaudhary Charan Singh throughout the
country? What is Chaudhary Charan
Singh in Bengal and Madhya Pradesh, in
Kamataka and in Kerala? *To boost the
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Eﬁlonllity cult by bringing men by trucks
been made. Therefore, in such a
tamasha you cannot expect justice. That
is what I have to say.

ot wwe ww o (fretaeT ) ¢
wew wgea, §1 qf wife & woR
foat & W gy W& wg awar §
f& 1 qEEARvE AT §ET F WA
W AT § IgE FAE ¥ & e
¥ w1 fr ag o, g $9 ¥ fag
fomr mar @ 1 wETw ag A s
&6 agw ¥ wp—fe o gl
A g TR AqE A g
TR @wT @ ar wme IR § faax
g Wfgy R ow FEE TR a
aifgg 1 & o &iw oF @
d9ee  wfiw wrar g fFR W A
AEATHET ¥E Y a7 T Fow wREY
¥ AT 919 AFT FT @ & the whole cas’

fails and fails miserably, Your whole
case depends uron doubt and suspicion
and nothing else. The allegations are
nothing.

AT w92 2 fF wig 7 Y |a
& qmy v d, 59§ N fadw
W ) S AR AT E
qife LI 110 Rdve DfaT gwr )
wew ARy, & 618 |ge ¥ oF g
O AT §f—3E AL @@ w
fa §-—wr w3 aft g5 @ A9
% fuwraa e st R A g 5
fedt Ofam T 97 110 AR G
gar ?

SHR1 VAYALAR RAVI: I canstand
up and say, yes.

ot e s o - e fRr A
ufrfae Qfag fr oo dor fean R,
& AT

SHRI BIJU PATNAIK$ What is the
na ¢ of the booth?

SHRIVAYALAR RAVI: I canread
it out,
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SHEI SHYAMNANDAN MISHRA :
That ¢ oes not mean anything. You might
have doneit.

ot g TN AN TR
7g § fe A A it aF W A
g T a@ 7Y wig foemy A
M) TYIT§ I@ wr

Iy go o # I@ #, ey
Y qT AY, AfTT W7 F qAET B
T | A 7, A F A W@
TE FY, ST FY I W AEY Ay ?
7 ey 7 e gu @,
A §AEY @ fF aw NS, e ¥

A N Do @ dr) 7 foe
q fegam Qg9 @ 9§ T gAT
iU Eae

“The con| victory in the Lucknow
East Assembly byc-election has revived
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the sagging morale of the party’s leader-
ship. The ncws came when the Working
Committee of the party was holding a
marathon session on the 42nd Constitu-
tion amendment. Assoon as the message
was conveycd to the party President;
Mr. Brahmananda Rcddi, he read it out
at the meeting. The working committee
members cheercd the announcement and
someshoutcd, ‘Thisis the bestnews we
have had for months’.

Sweets were distributcd among the
members and waiting Pressmen to
celebrate the victory.”

AT FE ag ¢ T W S et
%t fifmr & QT a1 St e W A
o dro ¥ N, 5@ F W #N
i ? g A9 X Fg AT
gIX A Wy F fouw gedr gaw |
e foq Wi frecai ared €
IET Y WA § A qg W9 § Qi
T |1 | FfE "I AT T
TEA R av meEer 1 wW
A F R K@ et § @
g1 % ok T ot & g
T TARAT A I ww AN
e aF wEA ¥ @ WiEe " §
WART ARFTAL AL 5 =
fad? TR F WA FTTF |

wore 7, T gt gt ?

EE

ot #gfet e we
. i fafez @3T8 Tar 7@
A wiRe o F IR
aoEr  qrEt ¥ gFar & R
Fitg MAR NIV G, § fra
Y| gafag s S A #
T | J g A Ay

XA 3
E
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qAT AT wTod S A o aY wrewt
AT (sywam)

Ja & g Fga g e wrow amar
F ot AT W AR AT A o STee)
At g I e AT W
w g & ww F am oA framy
RFAIRNE | Kdaw W
T ®T IEAE  (wwawm) ¥
¥ aw gr Dfag )

He should not get distrubed. I am not
irrelevant. I am quoting the candidate
who was defeatcd. He says that he had
been defeatcd by Shri Zail Singh who is
the P.C.C. President. If it is inconve-
nient, I may not quote. The former Pun-
jab Chief Minister, Shri Zail Singh sparcd
the last few days in the constituency to
sccretly canvass support for the Janata
Party according to the defeatcd Congerss
candidate, Mr. Ajit Singh.

SHRI VAYALAR RAVI: Sir, I rise
on a point of order. I am not objecting to
his reading. We welcome it. I want
your ruling. The Resolution is specific
about the by-clections in Bihar and Uttar
Pradesh. You were very much on the
rule book and you even prevented Mr.
Sathe to carry on. I want your rulihg
as to why you allowed Shri Gupta to
make this allegation when it is not within
the purview of the Resolution.

SHRI KANWAR LAL GUPTA: Mr.
Ravi, I appreciate you.

MR. SPEAKER : My ruling is that
any dcfamatory and indiscriminatory
matter will be expungecd and nothing
more than that. Plcase go on Mr. Gupta.

SHR VASANT SATHE : I risc on a
point of order. When he says that a
particular person has perforce defeatcd
hisown party candidate, 1s that not defama-
tory? Or is it praiseworthy?

MR. SPEAKER : No, it cannot be
Eraiscworthy. It cannot be defamatory.
very matter which is not .praiseworthy is
not defamatory.

SHRI VASANT SATHE : Was the
allegation that somebody was pittcd against
acandidate to get him defeatcd not defama-
tory? Is it complimentary to you?

MR. SPEAKER : Notatall.
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Wt SR A g . weeT e
WA, e A s wa i
g FET AET £ 5 e W g
gf, Waww & @@ gwr I9d AR A
a1 w1y gré-arie FET AET G A
AR FA¥z 1 foay ok Fz3 %
T AR AR femasem Ty €
wiftqewr Y ¥ Fgv a1 f§ wwgaw
s AfFT A SFW A A a7
qANFT s 97 fF 9159 TN A,
qT QR gqTE @S @) AT §, I9H
& T ¥ A @ AT &
FATT F A F qd ) AfeT o
™ F AT ) [ EIOE ¥ ag
T aTE & T fF 7T W S, e
qrdf FETw g T TRl F T e
e xar WRAFaTART ST O ] |
tafaq g % et fro adr —

St FEw WE W AT W
#feze Trem w1 7w @ ¥
[EER 7w A wewr g e
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W drr W . W @
FR M A& faww fammay wmgan g
i gATX wara HadlY Y WY amd
§ N ¥aw v F favaw T Q@
afew dig ¥ Wt 73 §, e Y 7
i & wfew, amw o @A
Tfgd W @ T ¥ qER R
I W Tl A g g e
arge &3 e IfFw QAR AT HH
36,000 FMTFT JAY ¥ 772 T F4Q®A,
wdr AE FE@ —

N AR BB WTUE FEAT A
E i A Ay et aER @ wed
YT Y 7207 fag IA9Y 9g &5 wmdit o

PAUSA 2, 1899 (SAKA) (42nd Amdt) Act & 426

Withdrawal of MISA (Resl.)

o e et @ & gEAr g E
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& W awet g wt e amwd §
& gaw fQw s g

]
MR. SPEAKER: It is now 6 30 p.m.
1 shall allow five minutes for the Minister

toreply. . (Interruptions) They do not want
to reply. ’

SHRISAMAR GUHA (Contai): Ona
int of order. A serious allegation has
made indirectly but it leads directly
ainst the Election Commision or the
ole arganisation of the Election Commi
stion. It has been alleged that in certain
polling booths voting was more than 100
per cent, even 110 per cent. Ifit is a fact
and is such a complaint has been lodged,
it is a very serious thing. At the time of
polling, the number of votes pollrd is
checkced by the polling officer himself and
also by the election agents. Seconclly, at
the time of counting also, the number of
votes polied is first examined by the count-
ing ofticer. If it happens like that, auto-
maticallyit would have been announc-d and
there would have been re. polling It is
fantastic. The Election Commissioner is
not there to defend himself. You have to
ascertain it.f You hav; to ‘;lk for the
and if it is not a fact, that 110 per
E::tc:olling was there, that portion should
be expunged. Otherwise, it will remain
as a_wri:hul allegation ?ndc]l a ;rioul chct’rgc
against the integrity of the ection Com-
misjoner. H:?: not here to dcfend him-
self. You should see the papers and if it
is not a fact, it should be expunged.

MR.SPEAKER : Thetimeisover. I
putit to the House.

SHRI SAMAR GUHA: I want your
obscrvation on my point of order.

MR. SPEAKER: You have given me
a8 suggestion,

SHRI SAMAR GUHA:  Election
Commission is an independent organisa-
tion. The Election Commissioner is not
prevent here and a serious and wild allega-
tion bas been made. Either it has to be
substantiated or you have to expurge it.
I want your reaction about it.

MR. SPEAKER: I am not giving a
legal opinion here. I have noted your

point. If it is so, I will cxpunge it. If
1t is not so, I will not.
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SHRI C. ‘M. STEPHEN Mr, Unno-
krishnan says he will give the names of the
polling booths whereit happened.

PROF, P. G. MAVALANKAR: 1
want your guidance and ruling on the fate
oftheadjournment motion. Rule62says:

“The Speaker may, if he is satisfied
that there has been adequate debate,
put the question at 18.30 hours or at
such other a hour not being less than two
hours and thirty minutes from the time
of commencement of the dcbate.”

You directed that the debate should
begin at 4 o'clock and it began at that
time. According to this rule, 21/2 hours
are over. Either you can say that accord-
ing to you the debatc is adequate or even
if it is not adequate, you can still under
this rule say that the debate is now to be
closed at 6- 30 especially because the other
debate on sugar is coming. I want your
ruling oa the fate of l:gc adjournment
motion. Can you put it to,vote? I am
suggesting for your consideration whether
as per rules and practices, the adjournment
motion stands automatically talked out at
6-30. How can you take a vote? I
submit the motion is talked out and the
House cannot give a decision this way or
that way.

SHRI DINEN BHATTACHARYA:

(Serampore): I fully support Prof. Ma-
valankar,

SHRI SHYAM NANDAN MISHRA:
You have no option in the matter, It is
talked out.

SHRIK. P. KRISHNAN : I requested
you to give a ruling before you proceed
to other ruling. y point was that in
regard to a small procedural wrangle,
half-an-hour was taken, arising out of
an unfortunate remark. But in regard
to this particular point, we have conclusive
evidence and full proof in our hands.
How are you going to shut us out ?
I am sure you don’t want to give an
impression to the country that you are
siding with the other side.

MR. SPEAKER : You cannot flatter
me like this. The time is over. i
motion is talked out. We now go to the
next item.

No more points of order.

(Interruptions)

Several hon. Members.*s

MR. SPEAKER : Don't record.

**No recorded.

\
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At this stage, some hon. Members
It the Houss.

{Interruplions)
Some hon. Members went to the dais.
(Interruptions)

MR. SPEAKER : Will you hear me
for a minute ?

SOME HON. MEMBERS : No, no.

MR. SPEAKER : Why don’t you
read therule ?  Will you kindly read the
rule ?  (Interruptions)

MR. SPEAKER : Is it the pleasure
of the House to extend the time ?

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : The time is exten-
ded. Now the Minister will reply,

SHRI K. P. UNNIKRISHNAN : My
submimion is, in this House, unfortu-
nately, because of your arbitrary be-
haviour ....(Interruptions) 40 minutes
were taken. ... (Interruptions).

SHRI SHYAMNANDAN MISHRA :
The way in which they have behaved,
this must be put on record....(Interrup-
tions) . It has put the whole Parliamcat

Tin... .(Inumlptgm).

MR.SPEAKER : Letus not haveany
more controversy. For the satisfaction
of the House, so that they may not say
that my action was arbitrary, I am
mercly realing what happened in this
very House,

AN HON. MEMBER : Sir, itis not
necessary.

THE. MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : Mr. Speaker,
Sir, I am gracful to you and to the
House for kindly permitting me to speak
on this subject E; kindly extending
the duration of time for this discussion.

I am sorry that this occasion which
thould have been a birthday party to two
persons, Mr. Stephen on the other side
and Mr. Charan Singh on this side, should
have been marred on account of a mis-
understanding. In fact, when I received
the notice of this Adjournment Motion,
I myself wonder d as to why tivis Adjourn-
ment Motion had been brought. 1 did
not know then that the birthday of one of
the important leaders of the Opposition
honoured Mr. Stephen, fell on this date
and, therefore, Mr Vayalar Ravi had
decided to celebrate the birthday in this
Housce by mecans of this Adjournment
Motion.
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I havelistened to the speeches with great
attention. So much has alrea y been said
from all sides of the House that I would
not be justified in to much time of
this House. Still I would like to make a
few points in a very short time.

The main point which was attempted
to be made by the Opposition lcaders
was their great surprise at the massive
victory of the two Chief Ministers, one in
Bihar and the other in Uttar Pradesh.
May I say that, while sometimes it does
happen that certain results are surprising
because when one does not  pause to
analyse why these results come, why there
is such a stunning defeat, if I may use that
expression, one can understand that therc
is an clement of surprise and certain con-
clusions are sought to be drawn rather hur-
riedly from certain figures or certain statis-
tics, yet, on many occasions 1 have found
that something prima facielooks surpris-
ing but if one does make an attempt to go

into the matter to find out as to
what should have been the causes for
those statistics, one finds that there can
be causes and one comes to conclusion,

It is not for the first time that surprises
have taken place; many people have been
taken by surprises ; and they have jumped
to wrong conclusions ev n in the past.
May 1 say with great respect that, if
the bon. leaders of the Opposition would
just ponder over what could have been
the factors, other than those factors to
which they ascribe these results, whether
there could have been other factors which
could have produced these results, then
they would understand this. The Con-
grem, at one time, was & very important
organisation, one of the premier organisa-
tions in the country; for decades and de-
cadesitwasthere. We remember the elec-
tion of 1952; we also remember the elec-
tions of 1971 when we on this side hap-
pened to be on the Opposition ; the Congress
had scored a very spectacular victory in the
1971 Lok Sabha clections ; in 1972 again
in the Asscmbly clections, the Congress
had scored a spectacular victory; in
1952 and 1957 clections also, they had
won.—Maybe, if theleadersof the Con-
gress Party, which happens to bein the
Opposition today, reflect upon their mas-
sive victory of 1952, 1957 and 1971, per-
haps it is an element ofsurprise as to  why
the Congress should have fared in these
two bye-elections in the manrer in which
they have done. But if thev closely
analyse the whole situation as it exists in
the country, as every countryman is
watching the situation, if they again re-
flect, once more,—I know they are con-
scious of the things which have happened
during tbe 19 months of Emergency, the
revelations which are being made in the
country today when cach and every mae~
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whiether he tives in an urban ares or in a
rural area, is following with rapt attention
the various disclosures and revelations
which are being made—, if they would
just ponder over these and try to sec as to
what the p rsonality of the Gongress today
is, they will find that the common man
in India, the common citizen, is ‘in a
confused mind so far as Congress ‘s con-
cerned. He does not know tolay s to
what the Congress of today stands for;
he does not know as to wlio is the ledder
of the Congress today; he does not know
whethér the Congress still stands for the
days of Eme¢t ::ncy, whether it still stand;
for Mrs. Indira Gandhi's ways and me-
thods, whether it still stands for what Mr,
Sanjay Gan lhi ani other people did in
thiscountry. The common man, so fdr as
the personality of the Congress is con-
cerned, to zist th - mitt r at the lowest
is completely confused as to what do s
th - Congress of today stand for. I do not
know—I am not concerned with whatever
internal things might b: happening in
Congress —but all that I know as reader
of newspapers, as onc who watches events
and tries to analyse them all that I can
sdy is that the common tman does not
krow at all as to whether the Con is
lookirig to ‘West or to East. He fs in a
confuset state of mind. What do you
expect from the clectorate if the common
man is still in a corffused mind. I do
not even'know whether thie rank and file
of the Conhgress itself knows as to whether
the Congreis stands for Mrs. Gandhi:
waethér the Congress stands for that
authoritarian rule; whether the Congress
would still like Mrs. Gandhi to reign
supremec orce again in this coumtry;
whether the Congress would stil lwant Mrs.
sandhi to have those very things because
vrs, Gandt, it is known to everybody,
has not repudiated the things that she
stahds for.  She is still going about justi-
fying the kind of things that happened.
She sometimes in a light way: does
say that alright some ¢xcasw» somewhere
or the dther on account of some officials
took place but basically what happ 5
the methods which wzre practised, thc
suspensioh of the right to life and liberty,
the declaration of emergency and so on she
still justifies. Shesays tht th ~on litions
in the ¢ountry were such that this kind
of shock treatment— as she des-ribes it
was necessary. If shestill imagmes and
if still the common man does not know
whether the Congress is still behind Mrs.
Gandhi whether the Congress still believes
in what Mrs. Gandhi does how can you
blame the comion man if he cannot afford
to take the risk.

Of course, one aspect of the result came
to me as a surprise. ‘I am surprised that
cven today there should be people—
12,000 people in Phulparas constituency
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and 18,000 pebiplé’ Hh- Nidhauli Kalan
constituency—who should still vote for the
Congress in the prejetit state of affairs.
It is certainly a matter of great surprise.
If t e hon'ble leaders of the’ Opposition
would pounder over it they would come to
this conclusion.

Of course, they-have spoken as to why
should there 92 per cent polling in
Phulparas and why sheuld there be
a sizeable voting in ' Nidbauli
Kalan. Firstly, “of coufse, 1 had
pointed out the figure bf g2 per eent
itself is wrong. The figure is 85 per cent.
But at the samc time they would kindly
look back on their own éxperience.
It always has happencd in the past that
when an important person—a  Chief
Minister or a Prime Minister—contacts
from a constituency it is one of thé Tactors
which must not be forgotten that the
constituency feels honoured, the consti-
tueacy fpe!:‘d‘:ijbt if we'return é Chief
Minister that itself would b an important
factor. May be there have been occasions—
one such occasion was in the igcent past—
when the constituency with decisivé voice
rejected even a sitting Prime Minister but
otherwise if the peoplelike & particular
Chief Minister then in the constituéncy
of that Chief Minister of Primme Minijter
the voting will always be more maksive
than in other constituencici bécausé they
waat to show their solidarity with the
lcad r of the State. (Interryptions).

Sometimes in these clections some people
do get surprised. ' 1" amreminded of an
incident when a member of the Bhr wanted
to contest the election for the Bar Associa-
tion presidentship. Now, a1l his friemds told
him that they wanted vote for him and
he was content that he would be unani-
mously dletted ‘and wheri the ballotpapers
were countéd only ofi¢ billldt papét was
found to have heen éaft ih his favour and
every miember of the ‘Association weat
to him and said ; Well, itis I who voted
for you. It is your other frierxds who
did not vote for ‘you... He' kept on
hearing his friends for a long time, but
finally he said; I sm ering what
happened to my own vote. So, these
occasions do come, the election results
have some surprises.

19.00 hrs.

I am also reminded of another story.
There happened  to he a very beautiful
young damsel whe was ve proud of
her beauty with the result Kat when she
wanted to get married, manmy suitors
came to her and- offered their' hands,
She was 50 proud that she would always
see some defect or the other in' them
and reject them. She kept on rejecting
suitors after suitors. It came to such a
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stage that a 16-year young beautiful damsel
became a 65-year ‘old . woman. She
then decided to get married, but she had
not forgotten her beauty, She gave an
advertiscment in the Times of India,
Hindustan Times and even in the
National Herald, but nobody applicd
for her hand. She was wondering what
had happened; she did not know as to
what tremendous change her face had
undergone. That is the trobule with the
Congress Party today. I would appeal
to my fricnds on the other side to use a
mirror and see their face. So many
cosmetics are now available. If they
would only make a liberal use of these
cosmetics and undergo some plastice
surgery— plastic surgeons are also there
now— a day may come when they can
improve their looks. The hon. Members
on the opposite cannot lower down their
ages, but they can certainly improve their
looks. Let them look forward to that
day when they would come with improvu.‘l
looks beforc the people not with this
emergency look, not with this atrocities
look, not with this bulldozer look, not with
the sterilization look, as if the people
of this country were cattle to be caught
hold of and sterlised against their wishes,
Family Planning is something good, but
human beings cannot be reduced to ani-
mals. This was the kind of atmosphere
created in this country.

I would like to remind the hon. Mem-
bers in the opposition that the people
of India are so anxious that they do not
want to take even half per cent risk in
regard to this matter. They want to ensure
more than 100 per cent that such a_day
they would never have to see again in
this country. Unless they take steps, and
can assure the pcople of this  country
that they have mended their party in
such a way that the people would  feel
assured that half per cent risk of those days
returning would not be there, they would
look at the votersin vain. The voters are
not giong to vote for you so long as this
transformation does not take place.
This transformation may be
difficult, but then it is for important leaders
to attempt the difficult thing. After all, the
ruling party, when it was in the opposition,
had to face these difficulties; it has also
fought against all kinds of adversities and
difficulties, but it has overcome them.
1 wish you all good luck, particularly
on this occasion when we are celebrating
the birthday of an hon. Member on that
side and one hon. Minister this side.
I wish you the best of luck, I wish you
many happy returns of this day, I do not
refer to the Phulparas and Nidhauli
Kalan results.

As for the arrangements with regard to
these clections, it was said that there has
heen a  massive rigging. May I
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say that if there could be such a masskive
rigging as is beng alleged by the opposi-
tion leadersjtoday, we would not have been
sitting on this side. The Lok Sabha
elections in March took place during the
period of emergency—the kind of emer-
gency which the country had never
seen  before  and will nevir  see
again. If in those days any kind of large
scale rigging was possible, then in that
case, it would not have been possible for
any of us to be sitting in the treasury
benches today.

The March 1977 election is a positive
and complete proof. Whenever some-
body comes and tells me even in regard to
any other constituency where the Janata
Party might have lost in the 1977 March
elections says that there has been large-
scale rigging and so on, my answer to him
is also that if such a large-scale rigging is
possible in any constituency, then Mrs.
Gandhi would have been sitting on that
bench and Mr. Sanjay Gandhi would have
been sitting on this  bench
so that the 1977 March  elections
demonstrate for that people of this country
are vigilant enough and also demons-
trate thatlarge scale rigging is not possible.
Of course, small mistakes here and there
cannot be entirely ruled out. But may I
say that there is a forum provided. Some-
times it is said that such things have
happened. If there is a demand for a
commission of inquiry, then in the March
1977 elections some people came to me
saying that there should be a Commission
of inquiry for certain places. Then,
Sir, this Commission of Inquiry is a dis-
cretionary thing for the government. I
am not saying that that demand is made
today. What I am saying is that under
the Representation of People Act, there
is the best possible forum provided where
anybody is free to veatilate any grievance
in regard to any clection. The courts
are there. The High Court is there. The
Supreme Court is there. Even recently
two Ministers have been unseated in
Kerala and I assure you, if any assurance
is needed, that we will never amend the
election law with retrospective effect
in order to see that their elections are vali-
dated whether it be Mr. Karpuri
Thakur or Mr. Naresh Yadav. [ give
the solemn assurance to the hon. Mem-
bers in the opposition that we will not
amend the election law. So you are wel-
come to file an election petition and you
can carry on with that election petition.

I would like to tell the hon. Members
that the Election Commission toock good
care so far as these constituencies from
where the Chief Ministers have been
contesting. Obviously they were impor-
tant constituencies. So, the Election
Commission took good care firstly in issuing
a circular well in time to both the States
that no official shall be transferred during
the period of election.
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SHRI K. LAKKAPPAY: One
interruption, Sir,  False promises were
made. 40 Ministers were present in the
constituencies on clection work. They
promised to open Tchsil offices and Rs.
2,5 crores were sanctioned immediatel
for the Medical College.  All this tool
place on the eye of the elections. Isit not
an undue influence ?

SHRI SHANTI BHUSHAN : Apart
from that, the Elcction Commission app-
ointed three observers each from the State
itself in cach of these constituencies. For
instance, in the Phulparas constituency
three judicial officers of the rank of Sessions
Judge who are directly subordinte to the
High Court were appointed as Observers
and one observer was sent from the Elec-
tion Commission itself. One for Phul-
paras and another to Nidhauli Kalan
coastituency. All these observers have al-
rcady submitted their reports.  Apart
from that, they toured three constituencies
and saw the conditions there before the
date of the poll and on the date of the poll
they went round to a large number of
polling stations and they have submitted
their reports which show that the elections
were fairly held. Sothesc are the arrange-
ments which the Election Commission
has made. The reports sent by the ob-
servers indicate that the elections were
free and fair.  If in one place something
wrong has happencd then it was counter-
manded and a repoll ordered. What
is wrong in it if in one pollingg station re-
poll was ordered. .. . (interruptions)

I have already said, the forum for the
election petition is still open to everybody,

So, Sir, I do not want to dilate further
except wishing all the best to the Congress
Opposition in the next elections wherever
they may take place.

With these words, I oppose this motion.
MR. SPEAKER : Mr. Ravi.

SHRIK.P. UNNIKRISHNAN : May
I reply. Sir ? It has been done in this
House before in the Rabat debate. Iam
quoting only the precedent ..........
(Interruptions).

Why don’t you listen1?§On an adjourn-~
®ment motion on Rabat, an hon. Member
Tother than the mover was allowed to
W speak.

MR. SPEAKER : Hec has a right of
reply. Mr. Vayalar Ravi has the right
of reply.

SHRI K. P. UNNIKRISHNAN
Please see the discussion on the Adjourn-
ment Motion on Rabat Summit, Acharya

7Kriplani wat allowed. Sir, I distinctly
remember this, Instcad of Mr, Piloo
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Mody, Acharya Kriplani was allowed.
A Member can, with the permission of the
Speaker, move or reply, in the Adjourn-
ment Motion.

MR. SPEAKER : Mr. Unnikrishnan
I understand that in the matter of moving
instead of one person, the other can do it.

SHRI K. P. UNNIKRISHNAN : It
has happened before.

MR. SPEAKER : The right of reply
is there to the Member who has moved.
If you can point out to me something.
will go into it.  Please see the rule. It

says

‘A Member who has moved a motion
may speak again by way of reply.’

That is, general debate — in any debate.
I don't get a precedent . You say; that
I respect; but I must have something,

SHRI K P, UNNIKRISHNAN: In many
adjournment Motions it has happencd.

PROF. P. G. MAVALANKAR : Sir,
although the rule says that the Mover
must reply, I must point out to you, in
all humility, that in the past-howoever,
wrong it may be according to rules—
there have been proceedings where other
than the mover has spoken.

MR. SPEAKER : Other than the
mover had replid ? Do you mean to say
moved or replied ? Mr. Mavalaokar, I
would like to know, moved or replied ?

PROF. P. G. MAAVALANKAR : It
is contrary to rules but it hn.l happened
in the past.

MR. SPEAKER : Mr. Mavalankar,
you are not answering. Was he replying
or moving ?

PROF. P. G. MAVALANKAR : Itis
for me to say what my impression is. Itis
for the Secretariat to guide you whether
it is right or wrong.

MR. SPEAKER : My Secretary
says there has been no such precedent,
In the matter of moving, instead of one
person another person has moved.

Shri Vayalar Ravi has a right of reply.
He may reply now.

SHRI VAYALAR RAVI : Sir, I was
hcaring the hon. Minister and the mem-
bers who spoke on the other side. I
apprecialed one thing, The Minister
was cleverly avoiding to give reply to the
point raised and he wanted to put calm
in this House. In oppating this motion
many poir‘s were ra‘sed from the other
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other side was Shri Shyamanandan Mishra.
He was agreeing to some extent to my
point that the voting was of the highest
percentage. If you go through the voting
procedure today you will find this. .If
anybody has to face a bye-election, what is
the osition ? Today the voter
has to be pass throug™ three people.  The
Praiding officer has to sign the paper. It
takes a few minutes for the voter to paas.
In the last clection in Kerala, Mr.
Anthony was contesting.  The highest
ﬁ'ccntnge of voting then was 73 per cent.
is is 73 per cent. I have seen that with
my own eyes. Even after 5 o'clock a long
ue was in every polling booth, That was
the point I waated to make. When the
election is being conducted properly, 83
per cent or 86 per cent of the people, as was
pointed out could vote. B it the
contention of the hon. Minister, Shri
Shanti Bhushan that it can be done before
noon ? Notatal. Itisourexperience
also that with al] the infrastructure in
Kerala like the road communication
you find & small road everywhere with all
the election officfals there it is ohysically
impoasible to have so mauy people to come
and vote. In places like Phulpara and
Nidhauli Kalan it is imposible to get the
voting of 86 per cent of the paople. That
is the point I am making. It is physically
impomible. With the present topo-
graphy of that arca and with the past
experience. If I take the voting it can be
done only when there is rigging and
nothing also.

side. The o ninﬁ speaker from the
y

I have got with me the figures of the
clection.  With the authority I am telling
you that 1,04,000 is the total number
of votes in Nidhauli Kalan Assembly
Constituency with 7,686 dedt votes and
the net balance is only 96,314 of which
84,600 of the total number of votes only
was polled before noon. Can you
explain this ? There arc many pcople
who are outside the constituency. Do
you believe that only 96,000 people are
in the constituency ? Are you so foolish
to believe that out 96,000 only 84,600
could exercise their right of franchise?
Is it not a rigging ? I can produce evi-
dence.  Shri Patnaik asked me the name
of the booth. But Shri Shanti Bhushan
very cleverly avoids that, I am reading
this. Take Polling Station Nos. 74-
Bami, 75-Barsi, 75, Barsi and 77-Barsi.
The total no, of votes is 3,541 while the
total no. of votes cast was 3,696. I say
that the lady of democracy was being
raped by you and your party. I can pro-
duce further evidence. In 67-Dhiramasi
and 68-Dhiramasi the total number votes
is 1,950 while the votcs cast is 2,110.
Herc 1sa great champion of democracy sitt-
ing here and defending about the rigging.

You caa go through this. Shri Mishra
challenged me. e asked me whether
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any officer was being transferred. For
your information I accept that challenge
as also that of Shri Gauri Shankar Rai I
am rcading the names of the officers
who have been transferred and posted after
the election notification has been given.

Shr Shanti Bhushan should take note
of it. They are :

Mr. Satpal Singh, S.H.O. Marhara
was transferred.

SHRI SHANTI BHUSHAN : Just a
minute. When the Election Commission
wrote the U.P. Government that normally
no transfer should be made, here the trans-
fers of .some police officials had already
been made before. So they had not been

transferred after the Election Commission
Notification was finalised.

SHRI VAYALAR RAVI: Before the
Notification, this was done and the Mini-
ster and the Chief Minister are clever
enough to do that.

He was very clever, but even so the date

is there; it was after that date; that is my

point. Secondly, I can give the names
of officers who had been transferred after

the issue of the assembly election notifica-
tion at Nidhauli Kalan in Etah district
and cspecially in Nidhauli Kalan Assemby
constituency. The S.H.O. Mr. Satpal
Singh was transferred: the Nidhauli Kalan
S.H.O. was transferred; the circle inspector
of police, Aliganj and Kasganj were
transferred. The District Magistrate and
the Superintendent of Police and 33 other
officers of the rank of Additiona.l District
Magistrate, B. D. Os. and A.D. Os. were

also transferrcd. It is a clear case. I

have got a list of persons who are dead

but whose votes are shown as having

been cast; this is at booth Nos. 122 and

123 Khera; Smt. Ganga Devi, Smt. Pulla
Smt. Makatdevi, Shri Harbend Singh,
Shri Trilok Chand, Shrimati Naraini
Devi, Smt. Munni, Shri Pancham Singh,

Smt. Phoolwati, Shri Subedar; there are
other instances and I do not want to take

the time by giving their names.

Shri Shanti Bhushan was saying about
the confusion in the Congress Party.
I do not know; what is the confusion in
his own party; let him tell us that. The
Prime Minister Desai was one of the old
veteran political leaders; we differed
with him and he was sitting in the back
bench; at that time we respected him;
even when he threatened Satyagraha
our government respected him. 20 lakhs
of people, two million exhibited their
support here in the Boat Club. For what
celebrations ? For the birth day ?
Is not naked exploitation of the power
struggle in your party ? Can you deny
thisd? All India Radio is being mis.
used,
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SHRUK. P. UNNIKRISHNAN : The
Press Information Bureau has printed
and distributed a 16 page book on
Chaudhuri Charan Singh using govern-
ment machinery.

SHRI VAYALAR RAVI : Shri
Shanti Bhushan was sorry for the fate of
the Congress Party. I remind him about
the fate of his party ; the way it goes,
it seems it is going to be disfigured.
Can he tell mc who is the leader of the
Janata Party. Is it the Hone Minister
Charan Singh who wants to exhibit the
support at the boat club by transferring
thousands of p=onle misusng his authority;
or is it Morarji Dcsai 7 No less a person
than the present D:fence Ministe ad-
mittzd bsforc the Shah Commistion that
he was still uader surveillance that his
telephones were being tapped by the
Home Ministry. The Home Minister
told on the floor of the House that he had
the Su e authority to check any
file, call for any file, suspend any officer
in any of the ministries which shows that
he is having virtually the tendency of a
dictator, Shri Shanti Bhushan accused Mrs.
Indira Gandhi because she collected people
here, millions of people here, and he said
that she was ing gover t
machinery. We are secing the same
thing y; to celebrate the Home
Minister’s birthday, they are using the
same machinery, same rt, same
officers, same number of people here.
Is there any difference ? You accused
Mrs. Gandhi, rrightly or wrongly, that
she concentrated power in her hands.
Here is your acclaimedleader, Mr. Charan
Singh, who says that he can take any
action against any officer in the Ministry
of Mr. Patnaik or Mr. Shanti Bhushan or
any other minister, without their know-
lege. The officer is answerable to the
H>:n: Minister, not to you. Is it not
dictatorship? What Mrs. Gandhi did to
the Congress Party, Mr. Charan Singh is
doing o;o your party. That must be taken

care .

SHRI BIJU PATNAIK : Who tells
you thse cockand bull stories?

SHRI VAYALAR RAVI : I tablcd
a calling attention motion and I put a
pointed question to the Home Minister.
He replied that it is not the responsibility
of the Cabinet, butit is purely the function
of the Home Ministry. There is a pro-
verbin Malayalam, “Physician, first treat
yourself”. imilarly, I say to Mr.
Shanti Bhushan: Before crying for the
Congress, you cry for yourself ?

SHR] BIJU PATNAIK : With regard
to the transfer of some policemen, the Home
Minister said that his department has got
the power. What you say is not correct.

Withdrawal of MISA (Resl.)

SHRI VAYALAR RAVI : Sir, the
purpose of this adjournment motion is to
highlght the need to protect democracy
in spirit and letter. Democracy cannot
flourish unless the pople are free to exercise
their franchise accorrding to their
free will.  So far they have been intimi-
dated and not allowed to vote freely.
Itis a great danger to democracy. Here
is a clear casf proved by records that to
avoid a crisis in the Janata
Party, rigging has been done, I am sorry
that the name of the Election Commission
was mentioned. I do not want to make
any comment about the Election Comm-
ission. My charge is against this govern-
meat, Deliberately, with all the might
at your command, you used all your
power and position to ensure the succes
of not merely theJanta Party candidates,
but the nominees of Mr, Charan Singh,
That is roore important, That is why we
are giving a warning to you, This is very
dangarous for Indian democracy if it con-
tinues like this, [ appeal to Mr, Shanti
Bhushan to think over this as Law Mini-
ster, It is his duty to sec that th= elcctions
are free and fair, If the Harijans, Adiva-
sis and the weaker sections of the society
are not allow:d to vote according to
their wish, thatis a sad day for demo-
cracy ; that is the end of democracy.

MR. SPEAKER : The questions is :
“That the House do now adjourn™.

The motion was negatived.
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We are proud of their behaviour.



